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I I RT OF UTT A
AT NAINIT
HON’BLE THE CHIEF JUSTICE SRI VIPIN SANGHI
AND

HON’BLE SRI JUSTICE RAVINDRA MAITHANI

14™ FEBRUARY, 2023
WRIT PETITION (PIL) No. 47 OF 2022

Between:

Dinesh Kumar Chandola.

...Petitioner
and
Union of India and others.
...Respondents
Counsel for the petitioner. : Mr. Dushyant Mainali, the learned
counsel.
Counsel for respondent no. 1. ¢ Mr. Lalit Sharma, the learned Standing

Counsel for the Union of India.

Counsel for respondent nos. 2to 7. : Mr. S.N. Babulkar, the learned
Advocate General assisted by Mr. C.S.
Rawat, the learned Chief Standing
Counsel for the State of Uttarakhand.

Counsel for respondent no. 8. ¢ Mr. Rajeev Bhatt, the learned counsel,
Counsel for respondent no. 9. ¢ Mr. Aditya Pratap Singh, the learned
counsel.

JUDGMENT : (per Sri Vipin Sanghi, C.J.)

We have heard Mr. Dushyant Mainali, the
learned counsel for the petitioner, and Mr. S.N. Babulkar,
the learned Advocate General assisted by Mr. C.S. Rawat,
the learned Chief Standing Counsel for the State of
Uttarakhand, and proceed to dispose of this Public Interest

Litigation.
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2, The challenge raised in this Writ Petition (PIL) is
to the Government Order dated 07.01.2022, and the
subsequent permission granted for mining/ dredging of
Nandhaur River in the Eco-Sensitive Zone of Nandhaur
Wildlife Sanctuary. The petitioner also seeks a direction to
the respondents to notify and categorize the zones, where
mining is prohibited in the State of Uttarakhand, in
consonance with the guidelines issued by respondent no.
1, i.e. the Ministry of Environment, Forest and Climate

Change of the Union Government.

= £ By the order dated 07.01.2022, the State
Government had permitted M/s A.P.S. Infra Engineers
Private Limited to carry out the activity of dredging in the
Upper Nandhaur Chorgalia Area for a period of six months,

and also to remove the silt and RBM, which is dredged.

4., According to the petitioner, the activity of
removing of the mineral, which is dredged, tantamounts to
mining, which is completely prohibited in the Eco-Sensitive
Zone, which Nandhaur Wildlife Sanctuary is. In this
regard, Mr. Mainali has referred to the definition of “mining
operations” contained in Section 3(d) of the Mines and

Minerals (Development and Regulation) Act, 1957, which
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means “any operations undertaken for the purpose of

winning any mineral”.

5. Mr. Mainali has placed reliance on the judgment
passed by the Supreme Court in T.N. Godavarman
Thirumulpad v. Union of India & Ors., 2010 (13) SCC
740 dated 04.08.2006, on the basis of which the Office
Memorandum dated 08.08.2019 was issued by respondent
no. 1, i.e. the Ministry of Environment, Forest and Climate
Change of the Union Government. In the light of the
aforesaid order passed by the Supreme Court, the Central
Government has directed that “Proposals involving mining
of minerals within the ESZ (or) one kilometer from the
boundaries of National Parks and Sanctuaries whichever is
higher is prohibited in accordance with the order of the
Hon'ble Supreme Court dated 4.08.2006 in the matter of
T.N. Godavarman Thirumulpad Vs. UOI in W.P.(C) No. 202
of 1995 and dated 21.4.2014 in the matter of Goa

Foundation Vs. UOI in W.P.(C) No. 435 of 2012.”

6. The submission of Mr. S.N. Babulkar, the
learned Advocate General, is that the activity of dredging
is essential to conserve the river and the adjoining areas,
as failure to carry out dredging would lead to rise in the

riverbed levels, leading to flooding in the adjoining areas

o
3
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in the rainy season, where agriculture is carried out and
habitations are in place. He further submits that the
Central Government has also exempted the requirement of
obtaining environmental clearance for the purpose of
carrying out the activity of dredging and de-silting of, inter
alia, rivers and canals for the purpose of their
maintenance, upkeep and disaster management. In this
regard, he has placed reliance on the notification dated
28.03.2020 issued by the Ministry of Environment, Forest
and Climate Change. Appendix-IX to this notification
enlists at Serial Nos. 7 and 12, the activities, in respect
whereof exemption has been granted by the Ministry of
Environment, Forest and Climate Change, which reads as
follows :-

"APPENDIX-IX
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF
ENVIRONMENTAL CLEARANCE

The following cases shall not require Prior Environmental
Clearance, namely:-

5 FRpa——

&

- S

4. ...

L R

B maw

7.  Dredging and de-silting of dams, reservoirs, weirs,
barrages, river and canals for the purpose of their
maintenance, upkeep and disaster management.

8 s

.~ R

b (1 -

J3

12. Excavation of ordinary earth or clay for plugging of any
breach caused in canal, nallah, drain, water body, etc.,
to deal with any disaster or flood like situation upon

4



320

orders of the District Collector or District Magistrate or
any other Competent Authority.”

7. The further submission of Mr. Babulkar is that
leaving the dredged minerals on the banks of the river,
and their non-disposal would also create practical
difficulties, inasmuch, as, the silt would flow back into the
river in rainy season, and render the activity of dredging

nugatory.

8. Mr. Mainali has, with his rejoinder affidavit,
placed on record a Joint Inspection Report prepared by a
team of Officers, which include the Conservator of Forests,
Western Circle, Haldwani, the Deputy Director, MoEF&CC,
Dehdraun, the Scientist D, CPCB, Lucknow, the Regional
Officer, UKPCB, Haldwani, the Sub-Divisional Magistrate,
Haldwani, the Geo Chemist, Geology and Mining, Unit-
Haldwani, and the Mining Officer, Geology and Mining,
Unit- Champawat (Representative of the District
Magistrate, Champawat), on the aspect of mining activity
in upstream part of Nandhaur River, and Upper-stream
part of Sharda Barrage, Tanakpur. This report was
prepared in the matter of Ridhima Pandey v. State of
Uttarakhand, (OA No. 429/2022). This report takes note
of the impugned order issued by the State Government

dated 07.01.2022 above referred to, which permits M/s
.q
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A.P.S. Infra Engineers Private Limited to undertake
dredging work, and also to remove the silt and RBM for a
period of six months from the aforesaid river. The
conclusion and recommendation made in this report by the
aforesaid Team/ Committee of Officers is that the area in
question is rich in bio-diversity and comes within Eco-
Sensitive Zone of Nandhaur Wildlife Sanctuary. Hence,

mining activity may not be permitted.

9. Mr. Mainali has also referred to the letter dated
28.03.2022 issued by the Divisional Forest Officer,
Haldwani Division, wherein he states that the requisite
permission is required to be obtained from the Ministry of
Environment, Forest and Climate Change, as well as from
the National Board of Wildlife, before permitting the
activity to be carried out in terms of the impugned order

dated 07.01.2022.

10. We have heard and considered the rival

submissions.

11. There is no doubt that the activity of dredging is
essential, and should be carried out in rivers and streams
from time to time, so that the riverbed levels are
maintained. This is essential to prevent flooding in rainy

season, which also causes environmental degradation and
6
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loss of life and property along the path of the river, or the
stream concerned. At the same time, it cannot be that
under the garb of dredging, what is permitted, and what is
actually carried out, is the activity of mining for
commercial purposes. The impugned communication
permits a private agency, namely M/s A.P.S. Infra
Engineers Private Limited, to carry out not only the
dredging activity in the Nandhaur Wildlife Sanctuary, but
also to win the mineral, which is dredged. For this,
undisputedly, it would be essential for the said agency to
send its tools and tackles, men and heavy machinery, as
well as trucks into the Wildlife Sanctuary to carry out the
activity. Thus, what the impugned order dated
07.01.2022 permits M/s A.P.S. Infra Engineers Private
Limited to carry out is not merely the activity of dredging,
but also the activity of mining. There is no denying the
fact that the activity of mining cannot be carried out in an

Eco-Sensitive Zone, as we have already noticed above.

12. Another aspect that we cannot lose sight of, is
that the grant of a contract to a private agency for the
purpose of dredging, and also winning the dredged
mineral, would lead to carrying out of the said activity
purely for commercial purposes. The private agency

would have its commercial interest in mind, and not the

/
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environmental interest, which is the rationale for carrying
out the dredging activity in the first place. The dredging
activity — which is carried out for environmental reasons,
would be limited to the extent it is necessary for achieving
that limited objective. However, once the activity is
entrusted to a private agency, and that too with a right to
carry out mining activity i.e. to win the mineral which is
dredged, the extent of dredging that may be carried out
on the site is very difficult to monitor or control. The
moment the dredged mineral is removed for commercial
purposes, the nature of the activity would change from
merely dredging to mining, which is clearly prohibited in

an Eco-Sensitive Zone.

13. Aforesaid being the position, we cannot permit
the respondents to act in terms of their order dated
07.01.2022. The State departments, namely the Forest
Conservation Department, and the Agriculture
Department, of which the Soil Conservation Division is now
a part, should have an active role to play in the carrying
out of the activity of dredging in the river in question on
its own, without the involvement of a private agency. The
activity of mining, i.e. the winning of the dredged mineral,
in any case, cannot be permitted. We, therefore, permit

the State to undertake the activity of dredging entirely on
8
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its own, without the involvement of private agencies, and
with the involvement of the State departments

aforementioned.

14. The Writ Petition stands disposed of in the

aforesaid terms.

15 Consequently, pending applications, if any, also

stand disposed of.

VIPIN SANGHI, C.J.

RAVINDRA MAITHANI, J.
Dt: 14" February, 2023

Rahul
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Joint Inspection Report of Mining activity in upstream part of
Nandhaur River & Upper-stream part of Sharda Barrage, Tanakpur
in the matter of

Ridhima Pandey vs State of Uttarakhand
in
OA no. 429/2022

Background

Hon’ble National Green Tribunal, Principal Bench, New Delhi vide its order dated
18 July 2022 in the matter of Ridhima Pandey vs State of Uttarakhand in O.A. no.
429/2022 passed order for verification of factual position related to mining activity
mentioned in referenced NGT order and remedial action. Relevant para of Hon'ble
NGT order is as below-

"In view of the grievances made in the application, we are of the view that the
factual position needs to be verified and remedial action is required to be taken
on the basis thereof in case of violation of environmental norms. We accordingly
constitute Joint Committee of Regional Office of MoEF& CC at Dehradun, Principal
Chief Conservator of Forests, Government of Uttarakhand, CPCB, State PCB,
SEIAA, Uttarakhand and District Magistrates, Champawat and Nainital and direct
the Joint Committee to meet within four weeks, undertake site visits, look into the
grievances of the applicant, verify the factual position and take requisite action by
following due process of law. The State PCB will be the Nodal agency for
coordination and compliance.”

Copy of the reference NGT order is annexed as annexure no. 1.

In compliance of NGT order, joint inspection of areas in question (upstream part
of Nandhaur River and Upper-stream part of Sharda Barrage, Tanakpur) was
carried out during August 23-24, 2022 by following team members-

1. Shri Deep Chandra Arya, Conservator of Forests, Western Circle, Haldwani.
2. Shri Runa Oraon, Scientist D, CPCB, Lucknow.
3. Dr. Krishnendu Mondal, Dy. Director MoEF&CC, Dehradun.
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« 4.Dr. D.K. Joshi, Regional Officer, UKPCB, Haldwani.
5. Shri Madan Kishore, Geo Chemist, Geology and Mining, Unit-Haldwani.
6. Shri Manish Singh, Sub Divisional Magistrate, Haldwani.
7. Sh. Ravi Negi, District Mining Officer, Champawat

Representative of State Environmental Impact Assessment Authority (SEIAA) was
not present during joint inspection as SEIAA stands dissolved on the date. Joint
inspection by the above said committee was carried out. Salient observation and
recommendation based on site inspection and available records of each mining
sites is as below-

A. Upstream part of Nandhaur River:

Salient Observations:

Nandhaur river is originated from Pangoot, Nainital and finally meets with
river Kailash. Nandhaur river passes through Nandhaur Wildlife
Sanctuary under Haldwani Forest Division.

Nandhaur Wildlife Sanctuary in Haldwani Forest Divisionads notified
Eco-Sensitive Zone vide MoEF&CC notification dated 22 May 2020. Copy
of the said notification is annexed as annexure no. 2.

The Secretary ,Industrial Development (Mining) Section -1 Uttarakhand
Government has issued a letter dated 07.01.2022 to District Magistrate,
Nainital giving permission for River Dredging work to M/s APS Infra
Engineers Pvt. Ltd. under Uttarakhand River Dredging Policy Point no. 10
(2) for 06 months (annexure no. 3).

Following that the District Magistrate, Nainital has issued a letter dated
25.03.2022 to Divisional Forest Officer, Haldwani Forest Division
authorizing M/s APS Infra Engineers Pvt. Ltd, to collect R.B.M, lying
upstream of Nandhaur river for a duration of 6 months, under the
reference of Disaster Management Act, 2005, and requesting for
facilitating demarcation of the requested site (annexure no. 4).

In any of the above-mentioned letters, it has not been clearly mentioned
about the actual area being proposed for the mining activity. It is only
mentioned that the mining will be done in the upstream of Nandhaur
river.

However, Director, Geology and Mining unit, Directorate of Industry,
Dehradun send proposal for mining activity for area in question to
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Secretary, Mining, Government of Uttarakhand vide letter dated

December 24, 2021. Wherein, Coordinates of area in question mentioned
in the letter as 29°07°54.4" N, 79° 41'28.0” E. It has also been mentioned
that channelization of the river Nandhaur will be done in 1.4 Km length
and 40.0 m width of the river (annexure no. 5).

In the above-mentioned letter dated December 24, 2021, the area

mentioned is reads as “flowing from the mouth of Dehwa river to the
mouth of Kailash River near Dubelbera Dhoka forest compound”. During
the site inspection, Divisional Forest Officer of Haldwani Forest Division
has confirmed that the above-mentioned area falls inside the Eco-
Sensitive Zone of Nandhaur Wildlife Sanctuary.

Additional Director, Geology and Mining unit, Nainital vide its letter dated
March 26, 2022 requested Divisional Forest Officer, Haldwani for joint
demarcation of area in question. Divisional Forest Officer, Haldwani vide
letter dated March 28, 2022 informed District Magistrate, Nainital that
area in question (Upstream part of the river Nandhaur where the mining
is being proposed) comes inside the Eco-Sensitive Zone of Nandhaur
Wildlife Sanctuary, where the proposed mining activity may cause
environmental degradation and loss of bio-diversity and subsequently
may attract legal issues (annexure no. 6).

There is one mining activity carried out in Nandhaur river as per record
available with Mining Department, which is located outside the Nandhaur
Wildlife Sanctuary.

It was also confirmed by Divisional Forest Officer, Haldwani Forest
Division that the mining activity has been permitted in the downstream
of Nandhaur river (approx. 50 m away from the boundary of Eco-
Sensitive Zone of Nandhaur Wildlife Sanctuary) to the Uttarakhand Forest
Development Corporation for which Environmental Clearance and Forest
Clearance have been obtained from MoEF&CC and consent to operate has
been granted by Uttarakhand Pollution Control Board. During inspection,
mining activity was not carried out due to monsoon season.

As per the point no. 5 of the notification of Eco-Sensitive Zone of
Nandhaur Wildlife Sanctuary (Dated 22 May 2020), a monitoring
committee has been constituted by the MoEF&CC for monitoring the Eco-

Sensitive Zone, where the District Magistrate Nainital has been
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designated as the chairman of the committee. The same has been
communicated to the District Magistrate Nainital by the Divisional Forest
Officer, Haldwani Forest Division vide letter dated March 28,
2022(annexure no. 7).
In a similar matter (WPPIL No. 48 of 2022 at Hon'ble High Court of
Uttarakhand, Nainital) keeping in the view of the observations made by
the National Green Tribunal, Southern Zone, Chennai in O.A. No. 75 of
2020 (SZ) on 19-04-2022, in the matter of Tribunal on its own motion
vs. Chief Secretary of Kerala, appearing at Page No. 70 of the order, vide
Clause (v), Hon'ble High Court order present reads as “"we, hereby,
permit dredging of river Nandhaur, but we prohibit the removal of any
riverbed material (RBM) from the river for any purpose, whatsoever. The
same may be kept on the banks of the river, or in the nearby forest”.
However, it is to mention that the above-mentioned WPPIL is under
subjudice (annexure no. 8).
No mining activity was found on the day of inspection by the joint
inspection committee as constituted by NGT. However, it was also
observed that some dredging activity including Channelization of
Nandhaur river has been performed at two locations with length approx.
100 mtr each. As informed by the Divisional Forest Officer of Haldwani
Forest Division, the Channelization of river work has been performed
jointly by the Irrigation Department and Forest Department of
Uttarakhand in June, 2022. It was also informed that the extracted RBM
has been deposited on both the sides of the river.
It is informed by Divisional Forest Officer and Geo-chemist that no mining
activity has been started by M/s APS Infra Engineers Pvt. Ltd. at area in
question.

Conclusion and Recommendation:

1)

It is evident from above observation that mining permission has been
granted by Secretary (Industrial Development (Mining), Section -1,
Uttarakhand Government, which is not started. The area in question is
rich in bio-diversity and comes within Eco-Sensitive Zone of Nandhaur
Wildlife Sanctuary. Hence, mining activity may not be permitted.
However, preventive measures may be taken as per law/rule to protect

soil erosion.
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2) District Survey Report of District Nainital has been prepared on
25.07.2018 which need to be updated along with Geo coordinates and
fresh replenishment study as per the guidelines of MOEFRCC, Govt. of
India.

B. Upper-stream part of Sharda Barrage, Tanakpur, Champawat,
Uttarakhand
Salient Observations:
a) Sharda river is originated from kalapani in the Pithoragarh District,

Uttarakhand. It travels approx. 350 km and finally meets with river
Ghaghara (U.P).

b) There is only one mining activity being carried out in Sharda River

(approx. 500 m downstream of Sharda Barrage) as per record
available with Mining Department. The said mining activity is carried
out by Uttarakhand Forest Development Corporation (UKFDC) for
which Environmental Clearance (EC) and Consolidated Consent to
operate and Authorization (CCA) of UKPCB for 384.69 Hectare
covering both upstream and downstream of Sharda barrage,

c) However, as per condition no. 4 of Forest Clearance (FC) issued on

11.02.2013,” no collection of mining shall be permitted from the
portion of Sharda River located on upstream of sharda barrage.”
Following that, UKFDC is carrying out manual mining only on
downstream area of approx. 284 hectares and leaving 100 hectares
on upstream of Sharda barrage untouched. Copy of EC, FC and CCA
is annexed as annexure no. 9.

d) It is also informed by Divisional Forest Officer that upstream of

Sharda barrage falls under elephant Corridor.

e) It is also informed by mining officer, Champawat no mining activity

)

is permitted on the upstream of Sharda barrage by mining
department. During visit, no mining activity was observed.
District Magistrate, Champawat has constituted a committee on
05.04.2022 (annexure no. 3 of applicant’s letter filed at Hon’ble NGT)
for joint inspection and recommendation for flood control,

.rs/ Page 5 of 7
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g) Based on site inspection and recommendation by the joint
committee, District Magistrate, Champawat has issued order on
19.04.2022 for:
i. First of all, the work of channelization should be done as such
a place where more effective solutions can be found by doing
channelization. After seeing its effect, it would be appropriate
to do channelization work at other places. The channelization
work of areas near Gandakhali.No-01 should be done before
the monsoon period in 2022 and after assessing its effect in
the coming rainy season, advance action should be taken.
ii. Addition to above, flood protection work should be done from
Boom to Sharda.
ili, The above-mentioned work was decided to be done by the
Irrigation department, Lohaghat under the supervision of
D.F.O, Haldwani division.

o) It was informed by Divisional Forest Officer, Haldwani that Irrigation
Department has made channelization of length approx. 800 m on the
upstream of Sharda barrage (approx. 06 km north of barrage) in June,
2022 in compliance of District Magistrate, Champawat order dated
19.04.2022(annexure no. 10).

Conclusion and Recommendation:

1) It is evident from above observation that no mining activity is being carried
out on upstream of Sharda barrage.

2) District Survey Report of District Champawat has been prepared on
25.11.2018 which need to be updated along with Geo coordinates and fresh
replenishment study as per MoEF & CC, Govt. of India guidelines.

3) As informed by the mining officer, Champawat, a short-term permit was
issued to Pvt miner. (M/s Shiv Shakti Traders) on 06.03.2021 by Sub-
Divisional Magistrate, Purnagiri, Tanakpur on the upstream of sharda

barrage, which may be consider as a commercial activity and may not be
permitted. Wo wining ackivity A3 batn wndavirlon go fare.
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Item No.0g
(Court No. 2)
BEFORE THg NATIONAL GREEN TRIBUNAL
CIPALBENCH
(By Video Conferencing)
Original Application No.429/2022
Ridhima
Pandey -.Applicant
Versus
State of Uttarakhand AR
Date of hearing: 18.07.2022

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

r Petiti ived by E-
ORDER

1. Ms. Ridhima Pandey, aged about 14 Years, claiming herself to be a

global climate activist working for protection of environment and forests
since 2017 when she was 9 ycars old, has sent the present letter petition,
which has been treated and registered as Original Application, complaining

about illegal mining inside the reserved forest of Huldwani Forest Division of
Uttarakhand.

2. The applicant has submitted that Nandhaur Wildlife Sanctuary is
situated in the Haldwani Forest Division. The area surrounding Nandhaur
wildlife Sanctuary has been notified as an Eco-sensitive Zong, The up-
stream part of Nandhaur River falls under this Eco-sensitive zone,
Uttarakhand Government Industrial Development Department (Mining) -
.sﬁc_tloq 1 vide their letter dated 07.01.2022 and District Magistrate, Nainital,

vide his order dated 25.03.2022 have authorized M/s. A.P.S Infra Engineers
_;p.}_‘l,gé to collect R.B.M. lying in the Eco-sensitive zone of the Nandhaur
river for a

duration of 6 months, under the guise of Disaster Management
Act, 2005. D.M Champawat has also started the process of permitting the

o



wﬁdhhhahamandzcuumnuwm If it is
marytomnlmu » then permission should be granted after taking
€xpert opinion and removed R.B.M. should be deposited on both the sides of
river bank. If the mining activities are allowed in the above forest area then
thuawuubcnbighs:o(enﬁmnmtmdwﬂdﬁﬁhMtbemuuthe
road construction for mining vehicles, JCB, poclain machine and the

labourers to enter in the forest arca would not only disturb the wildlife but
also destroy their habitat.

3. We appreciate the initiative taken by the applicant for sending the
letter petition to this Tribunal bringing to its notice environmental problems
of the fragile area of the Himalayas for appropriate directions. Active
participation with awareness of the environmental problems and sincere
concern for resolution thereof is what is required on the part of all citizens

who are under a fundamental duty under Article 51-A (g) of the Constitution
of India to protect and improve the environment.

4. In view of the grievances made in the application, we are of the view

that the factual position needs to be verified and remedial action is required
to be taken on the basis thereofl in case of violation of environmental

norms. We accordingly constitute Joint Committee of Regional Office of

(2
(D MoEF & CC at D:hrl:lun Principal Chiel Conservator of Forests,

Fon, e o, o8
Gmnmdllmr&mnd, BSmPCBSBIAA,Utunkhmdm

mluﬁnnm Chm@mmmd

iul and direct the Joint
cmtommhm{mrmh,undm.hmemu.hokmmm

grievances of the applicant, verify the factual position and take requisite




Factua .
sl &nd action taken report may be furnished within three months

by e-mail atjudici :
mail “J“dlml*ng@ov.m preferably in the form of searchable
. PDF/OCR Support PDF and not in the form of image PDF.

List the matter for further consideration on 15.11.2022.

A copy of this order, along with a copy of the application and
documents enclosed therewith, be forwarded to the Regional Office of
MoEF & CC at Dehradun, Principal Chief Conservator of Forests,
Government of Uttarakhand, CPCB, State PCB, SEIAA, Uttarakhand and

District Magistrates, Champawat and Nainital by e-mail for compliance.
Arun Kumar Tyagi, JM
Dr. Afroz Ahmad, EM

July 18, 2022
oﬂg’:lnl ApplicationNo.429/2022
AG
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published, as required under sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, for the
information of the public likely to be affected thereby; and notice is hereby given that the said
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd May, 2020

S.0. 1616(E).— In supersession of Ministry's draft notification S.0. 3882 (E). dated 15"
December, 2017. the following draft of the notification, which the Central Government proposes 1o issue in
exercise of the powers conferred by sub-section (1), read with clause (v) and clause (x1v) of sub-section {2)
and sub-section (3) of section 3 of the Environment (Protection) Act. 1986 (29 of 1986) is herdby

fi

notification shall be taken into consideration on or after the expiry of a period of sixty days from the date

on which copies of the Gazette containing this notification are made available to the public:

Ministry at esz-mefl@nic.in

Any person interested in making any objections or suggestions on the proposals contained in Hhe
draft notification may forward the same m writing, for consideration of the Central Government within the
period so specified to the Secretary, Mimstry of Environment, Forest and Chmate Change, Indira
Paryavaran Bhawan. Jorbagh Road. Aliganj. New Delhi-110 003, or send 1t to the e-mail address of the

-z
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Draft Notification

WHEREAS, the Nandhaur Wildlife Sanctuary is located in two districts namely, Nuntal nnd
Champawat districts of Uttarakhand, which derives its name from Nandhaur valley and Nandhaur mc:
which flows inside the va!ky and the Nandhaur Wildhie banctuary lies between North latitudes
28756'29.35"" 10 29"16°39.79"" and between East longitudes 79"33'3.82"" to 80"10'0.03"" and spread over
an area of 269.95 square kilometers: |

AND WHEREAS, this large landscape is flanked by river Yamuna towards the west to river
Bhagmati in Nepal towards cast;

AND WHEREAS, this landscape is a representative of Tarai-Duar Savana Eco-region, ﬂ.mlv.mi.
the Himalayas in the southern slopes and the whole arca of the landscape is recognized as an important
center of biodiversity, both at national and global level;

AND WHEREAS, major flora available in the Sanctuary are Cassia fistula (amaltash), Ailanthes
excelsa (aru), Mangifiva indica (aam), Spondias pinnata (aamra), Emblica officinalis (aavala), Wrightg
tomentosa (indrajao), Tamarindus indica femh). Sterculia villosa (udal). Bawhinia variegata (kachman).
Flacourtia indica (katail [kandait]), Zizvphus xvioyna (kathber), Haplohragma adenaphyllum (kath
sagaon), Marica sapida (kafal), Buchanamia lanzan (kathbhilava), Buchanama latfolia (pyalcharo
Gmelina arborea (kamhar [gambar]), Alhizzia odoratissima (kalasiras), Acacia farnesiana (kinkar), Care
arborea (kumbhi), Ficus cunia fkumiya). Schleichera oleosa (kusum), Holarrhena antidvsenterica ikuda).

Miliusa  veluting (domsaal). Butea monosperma (dhak), Elaeotendron  glaucum (dhibn), Sapidm
sehiferum (tarcharbi), Oroxyvium indicum (tarlooftasriya)), Cocculus lawrifolius (Wlfora), Fious roxburg,

Grewig  elastica  (thaman), Woodfordia — fruticosa  (dhaula),  Ervthring  suberosa  (dhauladhak ),
Lagerstroemia  parviflora (dhon), Azadirachta  indica (neem), Stercospermum  suaveolens (paddl),

hamesina (favasen), Acacia nilotica (haﬁmi}. Terminalia bellerica (bahera), Melia azedarach (baked,
Cratacva religiosa (barna [barunal). Ficus bengalensis (banratha [bargad)), Anogeissus latifolia (baak:

(seazna), Bonbax ceiba (semal), Terminalia alata (sain [ashna)), Nvctanthes arbarttistis (hersringhr),
Adina cordifolia (haldu), Terminalia chebula (harra [harad]). etc;

diverse Noral diversity, which can be estimated considering the fact that the area has twenty-seven 1y
and sub-types of Champion and Seth classified forests:

AND WHEREAS, the fauna recorded from the Nandhaur Wildlife Sanctuary are Rhesus mie
(Macaca mulatta), common langur (Presbyiis entellus), jungle cat (Felis chaus), uger (Panthera tighis),
common mongovse (Hertestes edwardsi), small indian mongoose (Hertestes auropuncratus), jackal {(
aurens), Indian fox (Velpes bengalensis), sloth bear (Melursus ursinus), small Indian civet ( Veverrigula
indica), blue bull (Boselaphus tragocanelus), barking deer (Muntiacus muntjak), spotted deer (Aviy akis.

l
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s3fibhar (Cervas unicolor), wild pig (Sus scrofa, five striped palm squirrel (Funambulus pannanti), Indian
ficld mouse (Musbooduga), common house rat (Rattus rattus), house mouse (Mus musculus), porcupine
(Hystrix indica), the grey musk shrew (Suncus murinus), Rufoustailed hare (Lepus  migricollis
ruficaudatus), flying fox (Pteropus giganteus). fruit bat (Rousettus leschenaulti), goral (Naemorhedus
goral), Indian pangolin (Mams cresichodata), Asian elephant (Elephas maximus), common palm civet
(Paradoxwrus hermaphroditus), ved giamt flying squirrel (Petawrista petaurisia), hispid hare (Caprolaguy
hiseldus), Indian hare (Lepus nigricllis), serow (Capricornis sumatraensis).eic,

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of

Nandhaur Wildlife Sanctuary which are specified in paragraph 1 as Eco-sensitive Zone from ccological
environmental and biodiversity point of view and to prohibit industries or class ol industrics and thei

operations and processes in the said Eco-sensitive Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) amé
(xiv) of sub-section (2) and sub-section (3) of Section 3 of the Environment (Protection) Act 1986 (29 of
1986) (hereafter in this notification referred to as the Environment Act) read with sub-rule (3) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area to an extent
varying from 0.7 kilometres to 15.0 kilometres around the boundary of Nandhaur Wildlhife Sanctuary. i
Nainital and Champawat districts in the State of Uttarakhand as the Eco-sensitive Zone (herealter in th'r
notification referred to as the Eco-sensitive Zone) details of which are as under, namely: -

1. Extent and boundaries of Eco-sensitive Zone. — (1) The Eco-sensitive Zone shall be 10 an extent pf’
0.7 kilometres to 15.0 kilometres around the boundary of Nandhaur Wildlife Sanctuary and the area b

the Eco-sensitive Zone i1s 540.267 square kilometres. The detail area of the Eco-sensitive Zone e

given as:
Haldwani Forest Division : 270,175 square kilometers,
Champawat Forest Division ¢ 100880 square kilometers;
Tarar East Forest Division : 167.103 square kilometers:
Revenue Area of 2 villages : 19518 square kilometers;
Van panchayat area 1 0.1574 square kilometers.

(2) The boundary description of Nandhaur Wildlife Sanctuary and its Eco-sensitive Zone is appended
Annexure-1.

n

(3) The maps of the Nandhaur Wildlife Sanctuary demarcating Eco-sensitive Zone along with boundhiry
details and latitudes and longitudes are appended as Annexure-11A, Annexure-11B, Annexure-
HC, Annexure-11D and Annexure-TE,

(4) List of geo-coordinates of the boundary of Nandhaur Wildlife Sanctuary and Eco-sensitive Zonelare
given in Table A and Table B of Annexure I1.

(5) The list of villages falling in the proposed Eco-sensitive Zone along with their geo co-ordinatds at
prominent points is appended as Annexure-IVA and Annexure-IVB.

2. Zowal Master Plan for Eco-sensitive Zone.- (1) The State Government shall, for the purposes of the

Eco-sensitive Zone prepare a Zonal Master Plan within a period of two years from the dag of

publication of this notification in the Official Gazette, in consultation with local people and adhérink: 10
the stipulations given in this notification for approval of the competent authority of State.

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government 1
such manner as is specified in this notification and also in consonance with the relevant Central and
State laws and the guidelines issued by the Central Government, if any.

(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the
State Government, for mtegrating the ecological and environmental considerations mto the said
plan:-

(1) Environment;
(1) Forest and Wildhfe;

{ii1) Agriculture;

13
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(iv) Revenue;

(v) Urban Development;

(vi) Tourism;

(vii) Rural Development;

(vii)  Irngation and Flood Control;
(ix) Municipal;

(x) Panchayati Raj; and

(xi) Public Works Department.

|
(4) The Zonal Master Plan shall not impose any restriction on the approved existing land usd

infrastructure and activities, unless so specified in this notification and the Zonal Master Plan shall
factor in improvement of all infrastructure and activities to be more efficient and eco-triendly.

(5) The Zonal Master Plan shall provide for restoration of denuded areas. conservation of existing
water bodies, management of catchment areas, watershed management, groundwater management.
sotl and moisture conservation, needs of local community and such other aspects of the ecology antl
environment that need attention.

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban
settlements, types and kinds of forests, agricultural areas, fertile lands, green area, such as, par
and like places, horticultural areas, orchards, lakes and other water bodies with supporting mapgs
giving details of existing and proposed land use features.

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere 10 prohibut
and regulated activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly
development for security of local commumities” livelihood.

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring Committ
for carrying out 11s functions of monitoring in accordance with the provisions of this notificanon

3 Measures to be taken by the State Government - The State Government shall take the followin:
measures for giving effect to the provisions of this noufication, namely:-

(n Land use~ (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked flr
recreational purposes in the Eco-sensitive Zone shall not be used or converted into arcas for commercial pr
residential or industrial activities:

Provided that the conversion of agricultural and other lands, for the purpose other than that specified at parnt
(a) above, within the Eco-sensitive Zone may be permitted on the recommendation of the Montorihy
Commuttee, and with the prior approval of the competent authority under Regional Town Planning Act apd
other rules and regulations of Central Government or State Government as applicable and vide provisions
of this Notification, to meet the residential needs of the local residents and for activities such as:-

(1) widening and strengthening of existing roads and construction of new roads:
(1) construction and renovation of infrastructure and civic amenities;
(1) small scale ndustries not causing pollution;

(1v) cottage industries including village industries: convenience stores and local amenities supporting ego-
tourism including home stay; and

(v) promoted activities given under paragraph 4:

Provided further that no use of tribal land shall be permitted for commercial and industrial developmgnt
activities without the prior approval of the competent authority under Regional Town Plannimg Agt dnd
other rules and regulations of the State Government and without compliance of the provisions of Arnticle
244 of the Constitution or the law for the time being in force, including the Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

i

14
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“rovided also that any crror appearing in the land records within the Eco-sensitive Zone shall be corrected
by the State Government, after obtaining the views of Monitoring Commuttee, once in cach case and the
correction of said error shall be intimated 1o the Central Government in the Ministry of Environment,
Forest and Climate Change: .

Provided also that the correction of error shall not include change of land use in any case except as

provided under this sub-paragraph.

(b) Efforts shall be made to reforest the unused or unproductive agricultural arcas with afforestation #nd
habitat restoration activitics.

(2) Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for thei

(3)

extent of the Eco-sensitive Zone. the establishment of new hotels and resorts shall be allowed only in prie
defined and designated areas for eco-tourism facilities as per Tourism Master Plan:

(4)

(5)

(6)

(7)

conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines sha:l
be drawn up by the State Government in such a manner as to prohibit development activities at or ney

these arcas which are detrimental to such arcas.
Tourism or Eco-tourism.- (a) All new cco-tourism activities or expansion of existing tou ml[

activities within the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitiv
Zone,

(b) The Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in
consultation with State Departments of Environment and Foresis.

(¢) The Tourism Master Plan shall form a component of the Zonal Master Plan.

(d) The Tourism Master Plan shall be drawn based on the study of carrying capacity of the I'-.gﬂ
sensitive Zone.

(¢) The activities of cco-tourism shall be regulated as under, namely:-

(i) new construction of hotels and resorts shall not be allowed within one kilometre from the
boundary of the protected area or upto the extent of the Eco-sensitive Zone whichever
NErer:

Provided that beyond the distance of one kilometre from the boundary of the protected area ull 1

(i) all new tourism activities or expansion of existing tourism activities within the [E
sensitive Zone shall be in accordance with the guidelines ssued by the Cent
Government in the Ministry of Environment, Forest and Climate Change and the ¢

tme to time) with emphasis on eco-tourism, eco-education and eco-development.

(i1) until the Zonal Master Plan is approved, development for tourism and expansion
existing tourism activities shall be permitted by the concerned regulatory authorities ba
on the actual sie specilic serutiny and recommendation of the Monitoring Committee ahd
no new hotel, resort or commercial establishment construction shall be permitted within
Lco-sensitive Zone arep.

Natural heritage.- All sites of valuable natural herntage m the Eco-sensitive Zone. such as the gdne
pool reserve arcas, rock formations, waterfalls, springs, gorges, groves, caves, pomts, walks, rides,
cliffs, ete. shall be identified and a heritage conservation plan shall be drawn up for their preservatjon
and conservation as a part of the Zonal Master Plan.

Man-made heritage sites.- Buildings, structures, artefaets, areas and precmets of historigal,
architectural, aesthetic, and cultural significance shall be idenufied in the Eco-sensitive Zone gnd
heritage conservation plan for their conservation shall be prepared as part of the Zonal Master Plan.
Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall] be

complied in accordance with the provisions of the Noise Pollution (Regulation and Control) Rufles.
2000 under the Environment Act,

Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be compled i
accordance with the provisions of the Air (Prevention and Control of Pollution) Act. 1981 (14 ul_r 14N 1)

and the rules made thereunder,

i)
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(h' Discharge of effluents.- Discharge of treated effluent in Eco-sensitive Zone shall be in accordance
with the provisions of the General Standards for Discharge of Environmental Pollutants covered under
the Environment Act and the rules made thercunder or standards stipulated by State Government
whichever is more stringent.

(9) Solid wastes.- Disposal and Management of solid wastes shall be as under -

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carmied out |
accordance with the Solid Waste Management Rules, 2016, published by the Government of |
India in the Ministry of Environment, Forest and Climate Change vide notification number
S.0. 1357 (E). dated the 8" April, 2016; the inorganic material may be disposed in an
environmental acceptable manner at site identified outside the Eco-sensitive Zone:

(b) safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with the
existing rules and regulations using identified technologies may be allowed within Eco<
sensitive Zone.

(10) Bio-Medical Waste.— Bio Medical Waste Management shall be as under: -

(a) the Bio-Medical Waste disposal in the Eco-sensitive Zone shall be camried out m accordancd
with the Bio-Medical Waste Management. Rules. 2016 published by the Government of Indui
in the Ministry of Environment. Forest and Climate Change vide notification number G S R
341 (F). dated the 28" March, 2016;

(b) safe and Environmentally Sound Management of Bio-Medical Wastes in conformuty with th
existing rules and regulations using identified technologies may be allowed within the Feo
sensitive Zone.

(11) Plastic waste management.- The plastic waste management in the Eco-sensitive Zone shall be carne
out as per the provisions of the Plastic Waste Management Rules, 2016, published by the Governme
of India in the Ministry of Environment, Forest and Chimate Change vide notification number G S
340(F), dated the 18™ March, 2016, as amended from time to time.

(12) Construction and demolition waste management.- The constructon and demoliion wast
management in the Eco-sensitive Zone shall be carried out as per the provisions of the Constructio
and Demolition Waste Management Rules, 2016 published by the Government of India in the Minst
of Environment, Forest and Climate Change vide notification number G.S.R. 317(E), dated IIu-TE‘I
March, 2016, as amended from time to time.

(13) E-waste.- The ¢ - waste management in the Eco-sensitive Zone shall be carmed out as per the
provisions of the E-Waste Management Rules, 2016, published by the Government of India o the
Ministry of Environment, Forest and Climate Change, as amended from lime 1o time.

(14) Vehicular traffic.— The vehicular movement of traffic shall be regulated in a habitat frniendly mannd
and specific provisions in this regard shall be incorporated n the Zonal Master Plan and ull such tnwe
as the Zonal Master plan s prepared and approved by the Competent Authority in the Stag
Government, the Monttoring Committee shall monitor compliance of vehicular movement under ti
relevant Acts and the rules and regulations made thereunder

(15) Vehicular pollution.- Prevention and control of wvehicular pollution shall be incomphiance with
applicable laws and efforts shall be made for use of cleaner fuels.

(16) Industrial units.~ (i) On or after the publication of this notification in the Official Gazelte, no neh
polluting industries shall be permitted to be set up within the Eco-sensitive Zone,

(11) Only non-polluting industries shall be allowed within Eco-sensitive Zone as per the classification :
Industries i the guidelines issued by the Central Pollution Control Board in February, 2016, unless §o
specified in this notification, and in addition, the non-polluting cottage industries shall be promoted

(17) Protection of hill slopes.- The protection of hill slopes shall be as under:-

(#) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall bo
permitted.

(b) construction on existing steep hill slopes or slopes with a ligh degree of erosion shall u|u| b
permitted.

"
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4. List of activities prohibited or to be regulated within Eco-sensitive Zone- All activities m the oo
sensitive Zone shall be governed by the provisions of the Environment Act and the rules made thére

under including the Coastal Regulation Zone, 2011 and the Environmental Impact Assessment
Notification, 2006 and other applicable laws including the Forest (Conservation) Act. 1980 (69 of
1980). the Indian Forest Act, 1927 (16 of 1927), the Wildlife (Protection) Act 1972 (53 of 1972), and .
amendments made thereto and be regulated in the manner specified in the Table below, namely:-

TABLE

S. No.

Activity

Description

(n

| (2)

(3) _ |

A. Prohibited Activities

' Commercial mining, stone quarrying
- and crushing umits.

(a) All new and existing mining (minor and majo
minerals), stone quarrying and crushing units jar
prohibited with immediate effect except | fo
meeting the domestic needs of hona fide loca
residents including  digging  of  carth o
construction or repair of houses and fc
manufacture of country tiles or bricks for housin
and for personal consumption;

(b) The mining operations shall be carned oul
accordance with the order of the Hon ble Supre
Court dated the 4™ August, 2006 in the mater of
TNN. Godavarman Thirumulpad Vs UOL
W.P(C) No.202 of 1995 and dated the 217 April.
2014 in the matter of Goa Foundation Vs U0l
W.P(C) No.435 of 2012,

| Setting of industnes causing
!pollution (Water, Air. Soil, Noise.
| ete.).

New industries and expansion of existing polluting:
industries in the Eco-sensitive Zone shall not
permitted: '

Provided that non-polluting industries  shall
allowed within Eco-sensitive Zone as per classificatp
of Industries in the guidelines issued by the Cent
Pollution Control Board i February, 2016, unle$s
otherwise specified i this notification and n addin
the non-polluting cottage industnes shall be promoted

Establishment  of
| electric project.

hydro-

major

Prohibited (cxcept as otherwise provided) as per the
applicable laws.

' Use or production or processing of
any hazardous substances.

Prohibited (except as otherwise provided) as per 1&;-
apphicable laws.

Discharge of untreated effluents in
natural water bodies or land area.

Prohibited (except as otherwise provided) as per the
applicable laws. '

e R}

Setting up of new saw mills. -

New or expansion of existing saw mills shall not he
permitted within the Eco-sensitive Zone,

Commercial use of firewood.

| Prohibited (except as otherwise provided) as per e |
| applicable laws.

—_t T

Use of polythene bags,

Prohibited (except as otherwise provided) as per fhw
applicable laws.

S .

—— & -

Setting up of brick kilns.
 applicable laws.

i

| Prohibited (except as otherwise provided) as p_ef fhe |

o
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S.Ne. | Activity

E

Description

(2)

B. Regulated Activities

i
3) 1

Commercial establishment of hotels
| and resornts.

permitted within one kilometer of the boundary of the
protected area or upto the extent of Eco-sensitive Zone,
whichever is ncarer, except for small temporary
structures for eco-tourism activitics:
Provided that, beyond one kilometer from the boundary
of the protected area or upto the extent of Eco-sensitiy
Zone whichever is nearer, all new tounst activities u‘%
expansion of existing activities shall be i conforminy
with the Tounsm Master Plan and guidelnes  ag
applicable.

11

Construction activities.

(@) New commercial construction of any kind shall nol

No new commercial hotels and resonnts  shall be

be permitted within one kilometer from th

boundary of the protected area or upto extent of th

Eco-sensitive Zone. whichever is nearer:
Provided that, local people shall be permitted
undertake construction in their land for ther w
including the actuvities mentioned in sub-paragraph (1
of paragraph 3 as per building byc-laws o meet tht
residential needs of the local residents,
Provided further that the construction activity related
small scale industries not causing pollunion shall
regulated and kept at the mimimum, with the pn
permission  from the competent authority as |
applicable rules and regulations, if any. |

(b) Beyond one kilometer it shall be regulated .14 I

Small scale non polluting industries,

Non polluting industries  as  per  classificano
| industries issued by the Central Pollution Control Bo:
in February. 2016 and non-hazardous. small-scalé o
service industry, agriculture. flonculture, horticulture
| agro-based  industry  producing  products i
- indigenous materials from the Feo-sensitive Zone' s
| be permitted by the competent Authority.

the Zonal Master Plan, *

Felling of trees.

h) There shall be no felling of trees in the forest for
Government or revenue or private lands withdu
prior permission of the Competent Authonty in :w
State Government.

b) The felling of trees shall be regulated i accordad e

State Actand the frglcs made lhcmwudgr. )

S +

14

Collection of Forest produce or Non-
Timber Forest produce.

Regulated as per the applicable laws

Erection  of  electrical  and
communication towers and laying of

cables and other infrastructures,
i

JG

Regulated under applicable laws (underground ‘Tlht
may be promoted).

16.

! Infrastructure including cIvie

Taking measures of mitigation as per Ihf_np_plirfrwlc

. i

-

|

with the provisions of the concerned Central for |
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S No. Activity Description

(1 (2) L - -
amenities. laws, rules and regulations available guidclines.

17. Widening and  strengthening  of | Taking measures of mitigation as per the applicable
existing roads and construction of | laws, rules and regulation and available guidelines.
new roads. |

I8, Undertaking other activities related | Regulated as per the applicable laws.
to tourism like flying over the Eco-
sensitive Zone  arca by  hot air
halloon, helicopter, drones,

Microlites, elc. N .

19. Protection of hill slopes and river | Regulated as per the applicable laws,
banks.

20. Movement of wvehicular traffic at | Regulated for commercial purpose under applicable
night, laws, |

21. Ongomng agriculture and horticulture | Permitted as per the applicable laws for use of locals.
practices by local communities along | |
with  dairies, dairy  farming. |
aquaculture and fisheries. |

22, Establishment of large-scale | Regulated (exeept otherwise provided) as per IIL-
commercial livestock and pouliry | applicable laws except for meeting local needs.
farms by firms, corporate and
companies.

23. Discharge of treated waste water or | The discharge of treated waste waler or effluents sh‘“
effluents in natural water bodies or | be avoided to enter into the water bodies and efforts
land area. ' shall be made for recyele and reuse of treated waste

. ' water. Otherwise the discharge of treated waste water or
¢ffluent shall be regulated as per the apphcable laws,

24 Commercial extraction of surfuce | Regulated as per the applicable laws.
and ground water.

25, Solid waste management. Regulated as per the applicable laws,

20, Introduction of exotic species. Regulated as per the apphicable laws, '

27. Eco-tourism, Regulated as per the applicable laws,

28 Commercial sign boards and Regulated as per the applicable laws.
hoardings. 1

C. Promoted Activities

29, Rain water harvesting, Shall be actively promoted.

30 Orgamic farming. Shall be actively promoted.

3l Adopuon of green technology for all | Shall be actively promoted.
activities.

32. Cotage industries including village | Shall be nctively promoted.
artisans, etc.

RS | 2o s | P e R L — |
| 33 Use of renewable energy and fuels, Bio-gas, solar light ete. shall be actively promoted.
3. Agro-Forestry Shall be actively promoted.
33 Plantation of Horticulture and Shall be actively promoted.
Herbals,

-
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S. No. Activity Deseription
(1 (2) (3)
36. r Use of eco-friendly transport. Shall be actively promoted. . i |
37. | Skill Development. Shall be actively promoted. |
38 Restoration of degraded land/ Shall be actively promoted.
forests/ habitat,
39. | Environmental awareness, Shall be actively promoted. -

b—

5. Monitoring Committee for Monitoring the Eco-sensitive Zone Notification.- For cffectn
monitormg of the provisions of this notification under sub-scction (3) of section 3 of the Environmer
(Protection) Act, 1986, the Central Government hereby constitutes a Monitoning ('mnmi*m‘
comprising of the following, namely:-

| S N | Constituent of the Monitoring Committee - Designation
[ (1) Collector, Nainital | Chairman. ex officio ,
i (1) Representative of Collector of Champawat Member, '
| (1) | Representative of the Department of Environment, Government of Member, ]
Untarakhand
(iv) | Representative of the Department of Urban Development, Government | Member;
of Uttarakhand J
(v) | Regional officer, Uttarakhand State Pollution Control Board Member,
(vi) | A representative of Non-governmental Organisation working in the Member:
- field of wildlife conservation to be nominated by the State
| Government
S Sl o S PSS O R S e e, [
[ (vii) | One expert in the area of ecology & environment to be nominated by Member:
the State Government for a term of one year in each case .
(vin) I Divisional Forest Officer, Haldwani Forest Division Mcmhcr-Scurclur}.|
-

6. Terms of reference. — (1) The Monitoring Committee shall monitor the compliance of the proy isiunL o
notification.

(2)

(3)

(4)

The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new
Committee by the State Government and subsequently the Monitoring Committee shall b
constituted by the State Government.

The activities that are covered in the Schedule to the notification of the Government of India n thy
erstwhile Ministry of Environment and Forests number $.0. 1533 (E), dated the 14" Seprember;
2006, and are falling in the Eco-sensitive Zone. except for the prohibited activities as specified
the Table under paragraph 4 thereof. shall be scrutinised by the Monitoring Committee based on the
actual site-specific conditions and referred to the Central Government in the Mimstry of
Environment, Forest and Climate Change for prior environmental clearances under the provisions
of the said notification.

this

the erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14" Septembe
2006 and are falling 1n the Eco-sensitive Zone. except for the prohibited activities as specified infthd
Table under paragraph 4 thereof. shall be scrutinised by the Momitoring Commuittee based on the
actual sute-specific conditons and referred to the concerned regulatory authorities

The activities that are not covered in the Schedule to the notification of the Government ol lud:va
I

i |
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(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s)
shall be competent to file complamts under section 19 of the Environment Act, agminst any person
who contravenes the provisions of this notification.

(6) The Monitoring Committee may invite representatives or experts from concerned Departments,
representatives from industry associations or concerned stakeholders 1o assist in its deliberations
depending on the requirements on issuc to issue basis,

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on the 317
March of every year by the 30" June of that year to the Chief Wildlife Warden in the State as per
proforma appended at Annexure V.

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give
such directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

7. The Central Government and State Government may specify additional measures, if any, for giving
ctfect to provisions of this notification.

8. The provisions of this notification shall be subject to the orders, if any passed or to be passed by lLu:
Honble Supreme Court of Incha or High Court or the National Green Tribunal,

[F. No. 25/113/2015-ESZ-RE|
Dr. SATISH C. GARKOTI, Scienust ‘(&

.—\NNEXL‘HE-

BOUNDARY DESCRIPTION OF ECOSENSITIVE ZONE AROUND NANDHAUR WILDLIFE
SANCTUARY IN THE STATE UTTARKHAND ‘

East Side - Sarda North 22,23, Mathiabamh 3.4, Chhini 53, West Bastia 1.2,3, Fast Basua 1,234,
Naghan 8, Baramdeo A2.Al, Kakrali B, A, D, North Guliapani 4b, South Guliapani 1.2,3. East Kilpura
A B.C;

West Side - Kalega-6,1, Nandhour-1 Sumanthapla-2.  Lakhanmandi-5a, d4¢. dadbh3.2a.la8b,
Daolpokhara- 5, 8b, 8¢, 8a, 7a. 7b. 6b. 6a, Kalukhera- 5.6,3 Ratighat- 3a, la, b, 2b, 2a. 3b. 34,4, 5. 6a. 6bb
Garhkharak block ¢.no.-1, 2, 3, 4, Sa, 5b Simhia block c.no.-5b, 4¢, 4a. 3, 2. 1 Patram block ¢.no -/ 4.
West Lobchula 1a, 2b, 2a, 3a,4a;

North Side - East Lobchula 1,23, Gauniyaroa 1,13, North Kholgarh 1, Upraula Gauniyaroa 1,2, South
Loweranala 14,5, North Loweranala 4b, 3b. 2b Kundal 14,58 Aaligarh Ib. la, Betlad 3a [5b
(part), 2a(part), Ta(part), Ib(part), Durgapipal | 1(part), Sarda North 4(part),S(part).6(part);

South Side - North Banbasa Block 58,7, West Kilpura A. Dogari block-1 & 2. Sudlimath Block 1. I‘h‘
Sudhimath Block-11-2b.2a,1b.1a. Beda Reserve -3 East Jaulasal- 16.13,14.13,12, West Jaulasal- hb.
Hanspur block-C | Kalega-7
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ANMNEXURE- A

MAP OF NANDHAUR WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE ALONG
WITH LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS
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ANNEXURE- 1B

GOOGLE MAP OF ECO-SENSITIVE ZONE OF NANDHAUR WILDLIFE SANCTUARY
ALONG WITH LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS
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ANNENLURE- HC

MAP OF ECO-SENSITIVE ZONE OF NANDHAUR WILDLIFE SANCTUARY ALONG WITH
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS ON SURVEY OF INDIA (‘\0!]
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ANNEXURE-1ID

MAP OF ECO-SENSITIVE ZONE OF NANDHAUR WILDLIFE SANCTUARY ALONGWITH

LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS ON SURVEY OF INDIA (SO1)
TOPOSHEET
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ANNEXURE- HE

MAP OF NANDHAUR WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE ALONG
WITH LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS

__”1426
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ANNEXUREAI
TABLE A: GEO- COORDINATES OF PROMINENT LOCATIONS OF NANDHAUR wu,nuia
SANCTUARY
 Point Longitude Latitude Description |
W01 | 79°40'31.695°E 29° 11' 3.884" N | Nandhaw WLS | | |
W02 | 79744 37.084° E 29° 10 38.038" N Nandhaur WLS |
T wmz | 79°49 12193 E 29°9' 37.718" N Nandhaur WLS | | |
W04 79° 51" 38 832" E 20°9' 25 676" N Nandhaur WLS |
Wos 79% §3' 53.049" E 29° 10" 44.254" N Nandhaur WLS ]
W06 79° 56' 10.269" E 20° §' 49.470° N \dndhdllr wis|

o
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M W 79° 5§ 45.739" E 29° 73473 N Nandhaur WLS | | |
WS 80° 1'2.823" E 29° 7 40.210" N Nandhaur WES | | |
W09 80° 1' 34.977" E 29° §'44.964" N Nandhaur WLS | | |
W10 79° 59'37.921" E 29°3' 1.139" N Nandhaur WLS | | |
Wil 79° 55" 15,137 E 297 3" 15.607" N Nandhaur WLS
w2 79°47 50.944" E 297 4'39.597" N Nandhaur WLS |
W13 79 45' 57.253" E 29°7'11.210"N Nandhaur WLS
W14 79° 42 19.679" E 29° §' 57.363" N Nandhaur WLS

TABLE B: GEO-COORDINATES OF PROMINENT LOCATIONS OF ECO-SENSITIVE ZONE

Paoint Longitude Latitude Description

E01 79° 33 57.762" E 297 16' 39.994" N Eco Sensitive zone

E02 79° 36' 19.052" E 297 14' 23.009" N Eco Scn.ﬂ_ilm: zone I
£03 79° 39’ 33.453" E 29° 13' 48.082" N Eco Sensitivezone | ||
E04 79°42' 39.081" E 29° 12'45.522" N Eco Sensitive zone T
E05 79° 45" 36.564" E 29% 12'8.292" N Eco Sensitive zone

E06 79° 50° 17.169" E 20° 10°0.514" N " Eco Sensitive zone

E07 79°48'4.071"E 29° 11'51.318" N Eco Sensitive zone

EO8 79° 50" 20.665" E 20% 14' 50.935" N Eco Sensitive zone

E09 79° §2' 1.722" E 29° 13 58.015" N Eco Sensitivezone | |
E10 79° §3' 13.318" E 20° 11" 2.581" N Eco Sensitive zone

Ell 79° 54' 38.887" F 29° 10 30.784" N Eco Sensitive zone | |
E12 79° 57'43,191" E 29° 9" 15.266" N Eco Sensitive zone

El3 79° 39" 48.190" E 297 11'30.730" N Eco Sensitive zn_n-h:_. i
El4 80° I' 59" E 20° 10' 27.968" N Eco Sensitive zone !
ElS 80° 5'8.790" E 29° 10 16.371" N Feo Scns_iiivr: one T _M
El6 80° 8 27.463" E 29°9'22 326" N Eco Sensitive zone 1
E17 8O“ 1000297 E 29° T IR207" N Eco Sensitive zone |
E18 80° 6' 32.886" E 29° 5 13.986" N Eco Sensitive zone |
E19 R0°4'S2.771"E 29°2'35.607" N Eco Sensitive zong T
E20 80° 3'35.373" E 2R" 5R"4.653" N Eco Sensity ;-;Iu:_ N
E21 80° 1" 15.573" F W56 32108°N | Eco Sensitive zone

8O° 1"d.867" E

287 59'46 918" N

Eco Sensitive #one

79° 56'47.563" E

29° 1'19.672" N

Eco Sensitive zotie

-
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M TR | 79053 46.660°E 2593302V N | Eco Sensitivezone | |
| E25 |  79°48'26818"E 29° ' 54.202" N ' Eco Seasitivezone | |
E26 79245 2 150" E 29% 242,193 !_*2_ r E;Scnsiuw zone 'l
E27 79° 43' 23.870" E 29° 6'27.021" N Eco Semsitivezone | | |
E28 79° 41" 31.539° E 29° 7' 34.821" N Eco Sensitive zone | |
£29 79° 39 7.687" E 29° 7' 49.636" N Ead Sensitiveaone| | |
E30 79° 36' 59.523" E 29°9' 14.706" N | B0 Sensitivezone] | |
E31 79° 34' 35.786" E 20°1274653°N |  EcoSensitivezond |
F32 707340471V E 207 14' 55.306" N = Eco Sensitive zong N

ANNEXLURE-IVA

LIST OF VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF NANDHAUR WILDLIFE
SANCTUARY ALONG WITH GEO-COORDINATES

Name Village Longitude Latitude
Kathaul Vi 79° 58'32.561" F T 29°8'27.937°N | |
BakrialukiPatli | V2 T 80° 0'44.337"E 29°8'39.672°N | |
ANNEXURE-IVEB
DETAILS OF THE VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF NANDHAL R
WILDLIFE SANCTUARY ALONG REVENUE AREA AND BOUNDARY DESCRIPTION
8. | Nameof | Tehsil Area of " Areaof . Boundary
No, Village Panchayati Van Revenue
I | inside the Village | Village (Ha.)
(Ha.) i
|| Kathoul | Purnagiri | - T s0.040 North - North Sarda 16,

South - Kathou! | &2.
East - Kathoul 3,
West-South Sarda 13

7 Eu.i!:'rijf'af 15741 145.144 | North-Bakrival Civil 1:&..-%1.
o1 Mal
(Neursst South - Mathiyaban; 2. | .
Village) | Fast — Mathivaban 3, | ‘

| West Budam H

jrr— - — S
- ] Total ] I_S."MI

195,184

s —
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Performa of Action Taken Report:
1.
2

6.

ANNEXURF -V

Number and date of meetings.

Minutes of the mectings: (mention noteworthy points. Attach minutes of the mecung as separaie
Annexure).

Status of preparation of Zenal Master Plan including Tourism Master Plan.

Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive
Zone wise). Details may be attached as Annexure.

Summary of cases scrutinised for activities covered under the Environment Impact Assessment.
Natification, 2006 (Detals may be attached as separate Annexure).

Summuary of cases scrutinised for activities not covered under the Environment Impact Assessment
Natification, 2006 (Details may be attached as separate Annexure).

Summary of complamnts lodged under section 19 of the Environment (Protection) Act, 19536

Any other matier of importance.
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[PART I1—Sg¢ 3(n))
36. | Use of eco-friende ro——— !
3. | skin Dmmu;hp:d 2o Shall be actively pmmmd.”
ent.

~ e Shall be actively promoted.

Restora de

6 habita graded land/ Shall be actively promoted.
39, Envi

vironmental awareness. Shall be actively promoted.

S. mit?ﬁnz f(:hommitt_e? for M'onitoting the Eco-sensitive Zone Notification.- For effective
v ring of the provisions of this notification under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986, the Central Government hereby constitutes a Monitoring Committee,

comprising of the following, namely:-

SN | Constituent of the Monitoring Committee Designation
(i) | Representative of Collector of Champawat Member,
(iii) | Representative of the Department of Environment, Government of Member;

Uttarakhand
(iv) | Representative of the Department of Urban Development, Government | Member;
of Urtarakhand
) Regional officer, Uttarakhand State Pollution Control Board Member;
(vi) |A representative of Non-governmental Organisation working in the Member;
field of wildlife conservation to be nominated by the State
Government
(vii) | One expert in the area of ecology & environment to be nominated by Member;
the State Government for a term of one year in each case
(viii) | Divisional Forest Officer, Haldwani Forest Division Member-Secretary.

6. Terms of reference. — (1) The Monitoring Committee shall monitor the compliance of the provisions of this

notification.
(2) The tenure of the Monitoring commitice shall be for three years or till the re-constitution of the new
Committee by the State Government and subsequently the Monitoring Committee shall be
constituted by the State Government.

(3) The activitics that are covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14™ September,
2006, and are falling in the Eco-sensitive Zone, except for the prohibited activitics as specified in
the Table under paragraph 4 thereof, shall be scrutinised by the Monitoring Commiittee based on the
actual site-specific conditions and referred to the Central Government in the Ministry of
Environment, Forest and Climate Change for prior environmental clearances under the provisions
of the said notification.

(4) The activities that are not covered in the Schedule to the notification of the Government of India in
the erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14* September,
2006 and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the
Table under pnngnph 4 thereof, shall be scrutinised by the Monitoring Committee based on the
actual site-specific conditions and referred to the concerned regulatory authorities.

-
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"— 41 |
| Office Notes, l
— reports, orders .

or proceedings
Date or directions
order with
Signatures

COURT'S OR JUDGES’S ORDERS

27.04.2022 WPPIL No. 48 of 2022

Sri R.C. Khulbe, J,

Mr. Sandeep Tiwari, learned counsel for the
petitioner.

Mr. Lalit Sharma, learned Standing Counsel for
the Union of India.

Mr. S.S. Chauhan, learned Deputy Advocate
General for the State.

Issue notice to respondent No.7, returnable In

four weeks.
Postal requisite be filed within one week.

Keeping In view the observations made by the
National Green Tribunal, Southern Zone, Chennai in
0.A. No.75 of 2020 (SZ) on 19.04.2022, in the matter
{of Tribunal on its own motion vs. Chief Secretary of
Kerala, appearing at Page No.70 of the order, vide
Clause (v), we, hereby, permit dredging of river
Nandhaur, but we prohibit the removal of any riverbed
material (RBM) from the river for any purpose,
whatsoever. The same may be kept on the banks of

the river, or in the nearby forest.

List this case along with Writ Petition (PIL) No.47
of 2022,
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In the meantime, counter-affidavits may be flled

by the respondents.

Stay Application (IA No.01 of 2022) stands

disposed of.
ishra, A.C.J.)
R.C. Khulbe, J.) (S.K. M b
¢ zma.zni'z 27.04.2022
NISHANT

\\
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No. J-11015/362/2009-1A.11 (M)
‘ Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division

Indira ParyavaranBhavan, -
Prithvi Wing, 3" Floor, Aliganj,
JorBagh Road, New Delhi-110 003

Dated: 1* March,2021
To,

M/s Uttaranchal Forest Development Corporation

AranyaVikasBhawan,

73, Nehru Road,

Dehradun-248 001

E-mail-uafdemd@yahoo.com, Vanvikas12@gmail.com

Subject.: Collection of Reta, Bajri and Boulder (Minor Mineral) from the River Bed of
ShardaRiverby M/s Uttaranchal Forest Development Corporation, located in Tanakpur

in the Haldwani ForestDivision, District Champawat, Uttarakhand-Extension of -
validity of EC regarding.

Ref.:- Proposal No. IAJUK/MIN/8720/2011.
Sir,

This is with reference to proposal no. IAVUK/MIN/8720/2011of M/s Uttaranchal Forest
Development Corporation for Amendment w.r.t.the extension of validity of EC coterminous
with the validity of Forest Clearance i.e. 11" February, 2023.The EC was granted vide
Letter No.No. J-11015/362/2009-1A 1I(M) dated 15.04.2011 for Collection of Reta, Bajri and
Boulder (Minor Mineral) from the River Bed of ShardaRiver located in Tanakpur in the
Haldwani Forest Division, District Champawat, Uttarakhand (384.69 ha).

2.  As per EIA Notification dated 14th Seplember. 2008 as amended from time to time.

the project falls under Category B or Activity 1(a) as the mining lease area is more than 100
ha.

2. PP has submitied that Environmental Clearance was granted vide Letter No. J-
11015/362/2008-1A.1I(M) dated 15.04.2011 wherein at Para 6 of EC letter it has spedﬂéally
mentions that, “The Ministry of Environment and Forests has examined the application in
accordance with the EIA Notification, 2006 and hersby accords environmental ciearancefor

|
M/s Uttaranchal DevelopmentCorporati
. — Page 1 of 3

AWREL\
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a period of 10 years or till the forestry clearance whichever is earlier,subject fo
implementation of the following conditions and environmental safeguards.” PP submitted
that MOEF&CC vide its letter F. No. 8-61/1998-FC (pt-lll) dated 11.02.2013 granted Forest
Clearance for a period of 10 years and is valid till 11.02.2023. Since, EC is also valid for a
period of 10 years i.e. til 14.04.2021, therefore, PP has requested for extension of validity
of EC coterminous with the validity of Forest Clearance i.e. 11™ February, 2023 for hassle
free operations and applied for extension of validity of EC vide its Proposal No.
IAJUK/MIN/8720/2011 dated 30.07.2020 and the proposal is placed in EAC meeting held
during 19-21 August, 2020.

3.Based on the document submitted and discussion held the Committeerecommended the
proposal of extension of vakidity of EC dated15.04.2011 till 11.02.2023.

4 The Ministry of Environment, Forest & Climate Change has examined the proposal in
accordance with the Environmental Impact Assessment Notification, 2006 and further
amendments thereto; and after accepting the recommendation of EAC meeting held during
19-21 August, 2020 hereby decided to accord the amendment of Environmental Clearance
under the provisions there to the above mentioned proposal for grant of extension of validity
of EC coterminous with the validity of Forest Clearance i.e. 11.02.2023 of M/s Uttarakhand
Forest Development Corporation for mine lease area of 384.68ha by M/s Uttarakhand
Forest Development Corporation. All other terms & conditions of the Environmental

Clearance granted vide J-11015/363/2008-1A-1I(M) dated 13.04.2011 shall remain same and
Environmental Clearance is valid up to 11.02.2023.

5. The PP shall implement the conditions prescribed in Enforcement & Monitoring
Guidelines for Sand Mining 2020, as applicable for PP. Implementation report with
supporting documents & photographs before and after shall be submitted to the Regional

Office of MOEF&CC before 1st July of every year for the activities carried out during
previous year.

6. - The Ministry or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the interest of environment protection. ‘

7. Concealing factual data or submission of falsefabricated date and
with any of the conditions mentioned above may result in withd i i

_ rawal of thi
attract action under the provisions of Environment (Protection)Act. 1986, i &

8. The above conditions will be enforced inter-a
(Prevention & control of Pollution) Act, 1874



9. Any appeal against
thi
Tribunal, if preferred, within '8 environmental clearance shall lie with the National Green

a period
National Green Tribunal Act, 201p0 riod of 30 days as prescribed under section 16 of the

10.  These issues with the approval of the Competent Autherity.

Yours faithfully,
Vo V2

(Pankaj Verma}
Scientist 'E’
Email- pankaj.verma@nic.in
Tel./Fax- 011- 24695264
Copy to:

1).  The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi.
2).

The Secretary, Department of Mines & Geology, Government of Uttarakhand,
Secretariat, Dehradun.

3). The Secretary, Department of Environment, Government of Uttarakhand, Secretariat,
Dehradun.

4). Chief Wildlife Warden, Government of Uttarakhand, Secretariat, Dehradun.

5). The Chief Conservator of Forests, Central Region, Ministry of Environment and
Forests, B-1/72, SectorA, Aliganj, Lucknow-226020.

6). The Member Secretary, Central Pollution Control Board, PariveshBhavan, CBD-
Office complex, East Arjun Nagar, New Delhi-1100032.

7). The Member Secretary, Central Ground Water Authority, A-2, W3, Curzon Road
Barracks, K.G. Marg,New Delhi-110001.

8). The Member Secretary, Uttarakhand Environment Protection & Pollution Control
Board, E-115, Nehru Colony Hardwar Road, Dehradun, Uttarakhand

8).

The Controller General, Indian Bureau of Mines, Indira Bhavan, Ci\;il Lines, Nagpur-
440 001,

10). The District Collector, Haldwani District,Uttarakhand.
11). Guard File.

12). PARIVESH PORTAL.

Ny

(Pankaj Verma)
Scientist 'E'

Email- pankaj.verma@nic,in
Tel/Fax- 011- 24695264

M/s Uttaranchal Forest Develo pmentCorporation P
age 3 of 3
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No. J-11015/362/2009-IA.1II(M)
Government of India
Ministry of Environment and Forests
IA Division
Paryavaran Bhawan
CGO Complex, Lociti Road
New Delhi- 110 003

Dated the 15" April, 2011

M/s Uttaranchal Forest Development Corporation
Aranya Vikas Bhawan,

.. == Dehradun-248 001 .r WO Y2 clL
E-mail: uafdemd@yahoo.com et 3577
'k Vanvikas1i2@gmail.com
Subject: Collection of Reta, Bajri and Boulder (Minor Mineral) from
the River Bed of Sharda River by M/s Uttaranchal Forest
AWMLY T Development Corporation, located in Tanakpur in the

Haldwani Forest Division, District Champawat, Uttarakhand
-environmental clearance regarding.
Sur,

This has reference to your letter No. U-2986/Environmental clearance
dated 02.09.2010 and subs=zquent letters dated 15.4}.201C, 11.01.2011 ang
124 01,2011 on the subject mentioned above. The project was earlier
prescribed Terms of Reference (TORs) by the Minstry of Environirent and
Fcrests on 15.02.2010 for undertaking detailed E!A study for the purpose or
obtaining envircnmental clearance. The proposal is for extraction of 21.8lakh
tonnes per annum (LTPA) of reta, bain and boulger {minor mineral) from the
river bed of Sharda River, District Chamnaatm_umm“

2 The total mine lease area of the project is 384.6%9ha, which
forestiand falling under the Haldwani Forest Division in Champawat Oistrct It
v3s stated by the proponent that although the leasc has been grantea to them
& perpetuity, however, since the foresiry clearance is for a period of 10 vears
the environmental clearance nay also be granted for a maximum perod of 1{
y=ars 1o make it co-terminus with the forestry clearance Yiie tobal Serath v
the Sharda River under the Haldwani Forest Division beng proposed un 'g o
project is approximately 12km. Out of the total allolled arca of 384 gon. s

?;-:O;S:m,era' collf,,.c""“ will be carried out from 50% of the tota mm: =1
. 22Na leavin : ; b : ca e
g 25% are. cn each <ide of the river hanks The aren available

a

s 2

3. No national park and wildlife
tore and buffer zone of the mi
Elephant Reserve The Jim Cor

se&nctuary are reported ¢
O De loca ¥ s
ne. The project area falls y

under the <njy
bett National Park is reported to b IElrl"‘l'!'i'.':'. :

5
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-

distance of 110km NW from the project boundary The Cheef -‘,-d'rg“f{-_ Warder

Government of Uttarakhand site letter Ne 1192/12-1 dated 08 12 2010 har
accorded NOC for collection of 1rinor mineral from the Sharda River fian ark

of J84ha. An authenticated map has also been submittec [t was stated thal
the forest working plan, being implementeg by State Forest Department
include protection of wildlife and this woulid be duly taken care of while pickinj
up of reta. bajri and sand Tnh Kakrall RF, the Daun RF, the Naghar RF. the
Bastia West RF and the Bast s =ast RF are reported tc be located n the buffer
2ore of the mine. These forests are miscellaneous type and .iln2ss dense

grcwth of Sal- Sagwan follow=a py other trees.

4 The mine working will ¢ opzncast by manual method without INvolving
driling and blasting. The mining 1s contined to extraction of send reta and
bari from the river bed The rota and bajr vall be collected by sieving of niver
se1 material using hand tools like shovel, pan, sieve etc  Mining will be
carned out only during the Jay time, Extraction of river bed materal will te
completely stopped during th.e monsocon season. The taryetted production
capacity of the mine is 21 4Lakh TPA (12Lakh m' per annum) of river bud
material. The river bed mitarial will be replenished durng the monsoar
season every year. The nured out rnaterial will be transpcrted te thua
respective uses locations viea private agencies using their own transporl
Computerized weich bridges ha.e been installed in order to checx and monitar
'n'ﬁﬁ?ﬁéﬁf_ﬁf_gﬁe’nal The p-zpaosed mining area 's reported to lies between
26"0556.03" to 29°'04°45.45" N Latitude and 80 0812.47" 10 80 U7°10.85 F
Lengitude in topo sheet hNo 62 C/4. The elevation from the sea level of the
proposed area is reported as £17.61m. Mining wili be carried out upto a dept!
of 1.5m.The quantity of nireral to be removed has been fixed based o
replenishment rate.

5 The public hearing of tr e project was held on 23.08 2011 for lease ared,
o' 384.69ha for collection Jf river bed materna! from the Sharda Piver 7!:".'
Principal Secretary, Governiment of Uttarakhand vide ietter NG.2526/Y11-1/16 3
KnA/2009/10 dated 23.10.2010 informed that collection of minor mineral fron
the river bed does no! requ:re mine plan approval under Uttaraknand M o
Mineral Concession Rules 2031. The Ministry of Environment and “preste :rr:::

accorded Stage-I approval under Forest (Conservati
- auon,; Act, 1980 1. v .
of 384.69ha forestland on 08.04,2011 for CO"ECI!OI’IJ&.‘.? ‘stolr'w.—r;o{:lg:-rfrm‘r'

other rminor minerals from the riv : ang

i Y er bed of sharda Kiver z
. 1] » -] .
Champawat. The proponent has stated that there s NG court rt::e Lt"brt':n
+t% Lo o] 11 o

kroject or refated activity.

&.  The Mimistry of Environ
ment and Forests h

vocord il as examine 2
:Iearant?fnnv:;: ::: E:S Natification, 2006 and hereby a'c:ﬂ;:'ee:nphcduon -

; VIsiCas dhereof to th - = environment
(réta, bajri _ € above ment "

Il and boulder) M nng Project of M/s Uttaranchai Fc;::g: h:'”.or e
= weveiupi L

Corporation for an ann =

. - va collection of SLe

hioulder (minor mineral) hom the Sh;dah_.zé;m-_". k...h__T?"ne‘. of rota bajyn ar |
ver ‘ ;

method inygly . bed by the5ss
26l the I’r.'prest“rvm|":‘i mining lease area of 38-1.09‘:5.’3 b‘y . OPEICHST 75 1,
e Tolto d.:_-'ra‘_fﬂutg whichever s €arlier o Or @ pering of - i
T Coniditions. and eny ron L AUD)ECT Lo 1mp) o]
—— —— a sa eg“ﬂlrd e ———c— p C’ml'r L ;t "
N ————
A 3

‘/.
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A. Specific conditions

n

(i)

{iii)

(v)

{vi)

(vn)

(viii)

The project proponent shall gbtain Consent to Establish and Consent to
Operate from the Uttarakhand Environment Protection & Poilution

Control Board and effectively implement all the conditions stipulated
therain.

The environmental clearance is subject to grant of forestry clearance.
The project proponent shall obtain requisite prior forestry clearance
under the Forest (Conservation) Act, 1980 for working in the forest area.

The project proponent shall ensure that wheréver deployment of labour
attracts the Mines Act, the provision thereof shall be strictly followed

Requisite pricr clearance from the Standing Committee of the National
Board for Wildlife shzll be obtained due to location of the groject area
within Shivalik Elephant Reserve, before starting any activity relating to
the project at site. Il the conditions stipulated by the Standing
Committee shall be =ffectively implemented in the prouject [t shall be
noted that this clearance does not necessarily implies that wildhfe
clearance shall be granted to the project and that your proposal for
wildiife clearance shal. be considered by the competent authorities on its
ment and decision taken. The investment made in the project, if any
based on environmentai clearance granted to the project, in anticipation
of the clearance from wildlife clearance shall be entirely at the cost and
risk of the project proponent and Ministry of Environment and Forests
shall not be responsible in this regard in any manner.

Environmental cleararce is subject to final order of the Hon'ble Supreme
Court of India in the matter of Goa Foundation Vs. Union of India in Writ
Petition (Civil) No. 460 of 2004, as may be applicable to this pro ject.

Environmental clearance is subject to obtaining clearance under the

Wildlife (Protection) Act, 1972 from the competent authority, as may be
applicable to this project.

The project proponent shall prepare the plan of mININg i confornmu
with the mine lease conditions and th

clearly showing the nc work zone in th

L,
e Rules prescribed in this regarg

The project proponent shall identi
mine lease in consultation wit

fy the degraded forest area within th
undertake plantation/afforestatio

h the State Forest Department

A
N work by planting the native spe

cles

day

h%
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(ix) Effective safequard measures, such as regular water “prinkling shali u¥

carried out in critical areas prone to air poliution and having gh v '1‘
of particulate matter ~uch as loading and unloading point and all tran te
points. Extensive water sprinkling shall be carried out on taul roags 1!
should be ensured that the Ambient Air Quality parameters conform Ly

the norms prescribed by the Central Pollution Zontrol Board i tris
regard.

(x) The project proponent shall undertake adequale safeguard measures
curing extraction of niver bed material and ensurec tha' 2ue (o tnes
activity the hydro-gevlogical regime of the surrounging area snal not’ be
affected P@gu!_}r moeLonng ggwund ﬁdif-i leegeel mned '!u':'_tl___éﬂ_&.‘ll L
carried oult ‘:qumﬁé"iﬁugqég__ar_ua___.'w eotablisrung 2 network of
existing wells and imstalling new. piezoneters Cunng rhe. maning
gperation. The pericdi monitoning [(at least four tine, o o j2af L-f
monsoon (April-May), monsoon (August;, post-monsoon ‘Nhovember
and winter (January); once in each season)] shal bLe carmed oot oo
consultation with thi: State Ground Water Board/Centrial Groand atef
futhonty and the data thus collected rmay be sent regulary to g
Ministry of Epvironmant and FOIESISand s Regional Office Lucknow, tne
Central Ground Water Authority and the KFegional Dirccter, Centrd
Ground Water Scaru. If at any stage, it is observed tnat tre 3roundsy 3td
table is gett.ng dep'=ted due to the mIning activity, Necusaary Curfecl, -
measures shall be carnied out.

{(x1) The project proponznt shall obtain necessary prior permussion of =
competent authorities for drawl of requisite quantity of water [surfaq.
water and grounrdwater), if ary, required tur the project

[xin) Appropriate mitigat ve measures shall be taken (o prevent pollutior |y
the river in consultation with the State Pollution Control Eoarg |t srig 0]

be ensured that thzre is no leakage of oil and grease in the river frg 1
the vehicles used fur transportation.

(xii) Vehicular emission:. <hall be kept under control ang re

-
_ $s10 guiatly monitorée
The mineral trans ortation shall-be -carr

@d. out through the coser. §

tf',uCRS_-: UQ_'_? _and the \Vefjfgjgi_ga,_r_rmg the muneral shal not |
overioadecd. - gl not :
(xiv} No drilling and blasting operation shall be carried out '

(xv} Mineral handiing :rea shall
high efficiency aust extract
ncluding all the . ai-fer
arrangements. The

be provided with the adegu
lon system Loadin
polnts should also ha
Se¢ should be properly maintai
(xvi) Periodical medical ex

ale number f
g and unioading a4 .5
ve efficient dyst cordt )
ned and oporared

aged in the Loy -t

PUrpose, <chiedy af
rs should he dravin and tel). o

’bl]nf-
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(xvii) Provisi
X [ xvii) s:t?'z?t: s::;I'nb:c made for the housing of construction labour within the
Souinia, it telfsary mfr.astructure and facilities such as fuel for
o c;'éche etcm ?_t: mobuk_e STP, safe drinking water, medicai heaith
struétures io ber- € Nhousing may be in the form of temporary
€moved aiter the completion of the project.

(xviii)Digital processing of the entire lease area using remote sensing

techniqué should be done Fegularly once in three_years for monitoring
the chang@ of river course, if any and report submitted to the Ministry of

- ————- gy

{xix) The project proponent shall take all precautionary measures during
miming operation for conservation and protection of endangered fauna
namely elephant etc. found in the study ‘area. Action plan for
conservation of flora anc fauna shall be prepared in consultation with the
State Forest and Wildife Department. All the safeguard measures .
brought out in the Wildlfe Conservation Plan so prepared specific to this
project site shall be effectively implemented. Necessary allocation of
funds for implementation of the conservation plan shall be made and the
funds so allocated shal! be included in the project cost. A copy of action
plan shall be submitt2¢ to the Regional Office of the Ministry of
Environment and Forests, Lucknow,

(xx) The critical parameters such as RSPM (Particulate matter with size less
than 10micron i.e., PM,. ! and NOx in the ambient air within the impact
zone shall be monitored periodically. Further, qualitvy of discharged water
sha!l also be monitored [(TDS, DO, PH, Fecal Coliferrm and Total
Suspended Solids (TS ). The monitored data shall be uplcaded on the
website of the compariy as weli as displayed on a display board at the
project site at a suitable location near the main gate of the Company in
public domain. The Circular No. J-20012/1/2006-1A.11(M} dated
27.05.2009 issued by Ministry of Environment and Forests, which is
available on the websic of the Ministry www.envfor.nic.in shall aiso be
referred in this regard fur its compliance, _

(xxi) The project proponent shall get a siltation study carried out within one
year through some Expert Agency like Central Water Comnussion te
determine the siltaticn load in the river bed so that there s n-o over
exploitation of river bed material at any point of time The muneral to be
removed shall be determined based on siltation load. A copy of siftat:or
study so carried out shall be submitted to the Ministry of Envircnme L
and Forests and its Regional Office Lucknow. vament

B. General conditions

(i) No change in mining technolog .
Nge in_my y and sc of - :
without PG approvel of the Ministry of Environment & rareer” > "<
(i) No change in the cale

ndar plan includi
reta, bajri and boulde aoing excavation, quant

" nn mn |
rs (minor mineral) and waste should b o

C mado d
6/
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(i)

)

(vi)

(wil)

(vili)

(ix)

(x)

(xi)

3

]

Four ambient air quality-monitoring stations should be estapishel in the
cpre zone as wel' as in the buffer zone for RSPM (Particuiate natter w ',
size less than 10micron (.e., PM,,) and NOx monitoring. Location of te
stations should be cecided based on the meteorcicaical data.
topographical features and environmentally and ecclogicall, sensili/z.

targets and frequerc, of monitoring should be undertaxksn If \
consultation with the State Pollution Control Board.

Data on ambient air cuality RSPM (Particulate matter with size lesg tran
10micron 1e ., PM,,. & NOx should be regula”ly submittegd tc the
Mimistry of Environment and Forests including its Regional cffice located
at Lucknow and the State Pollution Contrgl Board / Cantrzl Pollution *
Centrol Board once in six months,

Fugitive dust emissions from all the sources should be controllec
regularly. Water spraying arrangement on hau! roads, 'cading and
unloading and at transfer points should be provided and properly
maintained.

personnel working «n dusty areas should wear protective respirator
devices and they snould also be provided with acequate training and
informaticn on safety and health aspects

Occupational 1ealth surveillance program of the workers shouig tu
undertaken periodicaly to observe any contractions due tO expoSure °
dust and take correct ve measures, if needed.

A separate enwvircnmental management cell with suitable quairt |
personnel should be set-up under the control of a Senior Executive, «hia
will report directly to the Head of the Organization. !
The funds earmarked for environmental protection measures should Il e
kept in separate account and should not be diverted for other purpd. .
Ye ' wyre sho d to the Ministry of Environy s 1t
and Forests and its Regional Office located at Lucknow. T

The project authorives should inform to the Regiunal Office loc ated. at
Lucknow regarding date of financial closures and fina approval o tae

project Ly the (oncerned authorities and the date of start of |1ad
development work™

The Regional Ofuce of this Ministry located at Luckrow shall mui .Lor
compliance of the stipulated conditions. The project :uthorities sp d‘lld
extend full cooperation to the officer (s) of the Regional Offic 'b-
furnishing the requisite data / information / momnitering reports ] 4

The project proponent shall submit :
ro) _ six monthly reports on the stat.;.
compliance of the stipulated environmental clearance wrfi'j-"?;

17/

\
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. (xai)

(Xi#)

(Xt

; 52

wncluding results of monitored dat2 (both in hard copies 35 nell 3s by &
mail) to the Ministry of Environment and Forests, s regional Office
Lucknow, the respective Zonal Office of Central Pollution Control Buard
the State Pollution Control Board. The proponent shall upload the status

of compliance of the environmental clearance condilions, including |

results of momilored data on their webs!te and shall update the same€
peniodically It shall simultaneously be sent to the Regwna! Office t
Ministry of Environment and Forests, {ucknow, 'he respecliive Zona!
Office of Centra! Poliuticn Con\rel Board and the State poliution Control
Board.

A copy of the clearance letter chall be seht Dy the proponent (O
concernad Panchayat, Zila parisad/ Municipd! Corporation, Urban Lecal
8ody and the Local NGO, if any, from whom suggestions/
representations, if any, were received while pf ncessing the proposal The
clearance letter snail alsc be put on the website of the Compaily oy the
proponent.

Tne State Pollution Cortrol Board should display 3 copY of the clearance
jetter at the Regional office, District Industry Centre and the Collector’'s
office/ Tehsildar's Office for 30 days.

(xyj~The environmental staterment for each financial year ending 31~ March in

{xvi)

7

Form-V as 15 mandated 10 be submitted by the project proponent to the
concerned State pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall
alsu be put on the wensite of the company along with the status of
compliance of environmental clearance conditions and shail aisc be sent
to the Regional Office of the Ministry of Environment and Forests
Lucknow by e-mail. 3

The project authorities should advertise at least in two local newspapers
o_f the District or State n which the project 15 locatec and ~id l_.
circulated, one of wmch shall be in the vernacular 'a;'j't-ld[] C-’-t e v
locality concerned, within 7 days of the issue of the nédm;\‘; 1 ttrn_-
‘::,..__-g':"fgp?a;f slt'ﬁep-'?@i‘?ﬁéﬁ seeordéd environmental cl .'r‘;--:i

Jarance letter 1s available with the oo M
Control Board and alsu at web site of the Minislrvl‘:me‘;l3:'2?1:::!:22;

Forests at 3
and a copy of U
forwarded to the Regional Office of this Ministry locat e.; :“:’":i ki':;)uld be
{OwN

The Mini [s]
stry or any other competent authornty may alter/modifly t!::
€

above conditions or stpulate any further conaitiun

environment protection. o Lhe anterest

8.

in withdrawal of this cleas

ance a ctio

Environment (Frotection) act 19;?2 attract a RGmORr-the. pronsion
* - »

Failure to comply w
ply with any of the conditions mentioner ab
above mav resul!

of tis

Be/-

-
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s 58~
?h WT:E at;ove conditions wll be enforced inter-alia, under the provis .. ¢
& Water (Frevention & Control of Pollution) Act, 1974, the Air (Preventin,
Control of Pollution) Act, 1381, the Environment (Protection) Act [958tk
the Public Liability Insurance Act, 1991 along with their amendments and ruié
made thereunder and also any other orders passed by the Hon'bie Supremc

Court of India/High Court of Uttarakhand and any other Court of Law relatin
to the subject matter |

-/—f.
/
(SATISH.C.GARKOTI)
Scientist 'F’

-

Copy to

' The Secretary, Ministry of Mines, Government of Incia, Shastri Bhawdtf
New Delhi

ii; The Secretary, Department of Mines & Geology, Goavernrment i
Uttarakhand, Secretur.at, Dehradun.

i) The Secretary, Depart nent of Environment, Government of LUttarakhanc,
Secretanat, Dehradun

(iv) Chief Wildlife Warogen, Government of Uttarakhand, Secretariat. -
Denradun.

(v) The Cmef' Conservator of Forests, Central 'Regnon, Yinistry !
Environment and Fcrests, B-1/72, Sector-A, Aligan], Lucknow-226020

{vi) The Chairman, Central Pollution Control Board, Parivesh Shavan, CED-
cun=Cffice compie-, “ast Ariun Nagar, New Delhi-110003Z.

[vn) The Member Secrztury, Central Ground Water Authority, A-2, ;‘.4:
Curzon Roaad Barracks, K.G, Marg, New Delhi-11000 1{

{v«ni) The Chairman, Uttarakhand Environment Protectior

& Polivtion Congirl
Board, E-115, Nehru Colony, Hardwar Road, Dehrad

. Uttarakhand.

(ix) The Controller General, Indian Bureau of Mines

. Andira Bnavan, L.
Lines, Nagpur-440 001,

{x) The District Collector, Champawat District, ttarak nd.

(xi) El Division, Ministry of Environment and Forests,! Pa avaran Bha i
C. G © Complex, Lodi Road, New Delhi- 1 11 C'DJ v e

(x1i) Monitoring File

(xin) Guard Fiie.

\ 0 .
(xiv) Record File, “ | ‘,
(]
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! T. No. 861/ 1599 - 5. (pz-IT) AL b 3 !"* FAS
Governmrent of Indla i

Miniatry of Envirnnment & Forssts

(TC: Drvision) _

Faryavamap Brawan,

(CO Comples,

y o Lodhi doud. Mew DNetu-1 10003

Duted 117 Fabruany. 2013

_The Principal Sccretary (Foresty)
ey . Furest and Revomue Department,
Tl Govemment of Uttarakhand.

. Sub: Proposal w obtin prior appraval of e Centml Coviznmenit “umber the Furest

© {Conscrvalion) Act J9R0, fur collaction of stune, buelders snd uter mine: minurals rum

38469 huctares of forvst lary! Jecatsd in river bed of Shazih river ir Champawast dislact of
Uttaraichand by the Utiazakhand Ferest Develcpesent Corperatien L d

1 em dircried to refer bo the Addl Principal Ghicf Conservawr of Foress & the Nocal Siticer
Foreet (Conservation) Act, 198(), Govermment of Uramihand’ s letter No. W/ 1G-2735 [Champu.)
daby 22082009 and No. 679/ 1G - 2735 (Champy.) dated 091102012 en the abave mentvned
subjoct seding pri.n,f' approval of Uw Central Govermment uader Sccnen-2 of the Fuvest
(Coasvation) Act 1980 and to say (ot the seid proposyl hos tean rxamine! by the ropest
Acvisury Committer copstituncd by the Centrul Government under Sectien=3 ) 2w alorese. ¢ Avl
After carefid consideration of the proposi) by the Forest Advisery Committes constitund oy tha
Central Govenyrent wnder Section=3 of the said Act, in-prirciple spproval for the sa.d Civersie
wes franted vide this Ministry's Jemey of cven number dated 10012010 subjact ny fulilmant of
azztan codiipna. The State Covernment ha (urnished compiiance report In respec: of eondidiens
wipulsiod in the iwprinciple approva) and ha requested tae Centrel Government t prart fina!
approval - 5 o | *
) , : .
2o tnham.utom I /am ‘d;rumd F f"" that on the basis of tha CUMPLiaICS vt Rususdy.d .
the AdJL Prncipal Chiad Conservator Wf Fagsts & the Nodal Offievr, Mueost Combrval A
1984, Govemnment of Ursrakhand vide Jelters No )#1/1(3-2758 (U\umpa ) d-t;l e : Q?{M
No. 1E28/1G « 2788 (Nawmi) dted 07.02 2013, approvad of the Cemtra: Qomperares - o ™
" ool ikt Seiat : 4mtrad Government Is here
e T2 uf e Foret (Conaarvation) Act 1980 for coliortion o < o
| other mingr minerals from 384.69 ha. lerest land lox - stong,bieldens.an
ampawal district of Uttarakhand by the Urturakhond Forest Deved - AMarda river
AR * Pesiod of tan years by the Umirakhand Forest Deyu'n :
I Un lolluwing cond;tiony:
{ 0] l : s
Ll of the diverted forentland siad remain urchangc);

-

w2
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,c'o_n'p"'_““m)’ afforestation over Lhe Jegroded forest land egual in exleat to the foeest land
beig diverted shall be raised and maintsined by the Staie Forest Departnent at Lhe cost uf

« the User Agency;

All the hands meaived FBrom the Vse: Apercy under U project shall D@ turalescd to Ad-

hoc CAMPA in Lhw Saving Bank Account of the concemed Staie CAMPA in the

Corporativn Bank, CGO Complex, 1.odhi Road, New Deli;

Nv callection of muur mineealy shall be pormitted Grope the portion of the Sharda river
located en upsireum of the Sharda borrage:

To ensura extraction of minor minerals In o sustainable marmer tha uss agurwy shal

formulsie a iransporent and unhiased procedurs for eagugemwni of labouwrs for
axtraction &f the minor aunerals (rom the forest land p-‘pposed far dvemiun,

The coltecsion of minor minerals sftcr 31» Jay of Jacuary i 3 yoar shall ke alivwed only
siler metipt o corilicote from Uhe Merilering Committer under the Chaamaaship of the

* Prindpal Chie! Conservater of Torests, Untarakhasd ‘constituted wide Goyesomwnt of

Utsarakhand'y letter No. 14-1/X-3-12-08(143/ ?ms-::'.cl dated 20.071.207 3 1o Jbhe eftect that the
conditions stipulated in the approval sccarded uader the Forvs: [Cunscrvalion) Adt, 1380

 onul the instructions issusd by the Mopitenng Corunittec have satisfacienst; boeun cunnplied

in coliechion OF the minor minesuls during the previous calendar vear;

To sesture the fonctionality and utlily of the mugratery cumicer linking Corbal Tipes
Reserve with Piupﬂ!&t'd Pawalgarh Conservation Resesve, the Stalv Covernment way
explon jessibilicy to reiocate the serements from the Sundurkhal vilape £y wang, Staie
CANPA tunds: :

Fifty purcen: of the nut profic cornud tvy‘ the user aagr'q' from the wilection v mwes
muxrals shall he Jdapovited 0 a Special Purpose Vehicle (SFV) cometituted by the Sone
Gesernzunt under the Clainmanship of the Crldf Wildlife Warden, Coverngient of
Ctlaraichand vids order No. 383/ X0124(14)/ 2008 dated 500 may 20J2. The aowunt lo e

- Jeposited in the SV shall be used vaclusively for rivex tradmng sctlvities angd LR Ment

{ix)

- '. F * 3 3 .
Awclivn of minor mineraly shy ) be zestricled 10 middle hadf of H|

& m;mm of forust & wildlile in vicinlty of foreat lynd diverted fur collection of minor
minerads; |
i

The Sk Coverament shall -ﬁm Centeal Soi und
gh the Sou snd Water Jansary:
Tt % sonsarvatdon Researen
raiming latbute h(.a.wcrm;,_ Doheadun sanesy the quantity of the gimas ‘w:-;f#
msy um:n-ubl‘ ‘ y be collecwed from the sajd Feruon of the Shanca river uad .
same b U Ministry of environment & Forvets; o

Tl\é.afuamily of anor oninersl colleend 4
| _ . wing & wurking season sisoll
wustainable qdanary as “rxved by tw CSWCRTI, Uvhracn, ’

Nlimaie the
aet be moze than the

W wWadts of niver hed giter

kaving intact the onefourth of wigth 0! the rives bed alonp ity cach ;
3038 cank

seaada shall stayt from centre of ihe giy width ax Mireyals dusmag 4 ekt
: < and shail mdw'? extand 1o &‘;‘ b o’

W iiliiiamd - o A

9li2eeeay T3i49, 135 27%154% 2.2

_-. -
t
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.."r W’mebh srea. The muximum pcrr-\lssible depth for colicetion of minor minerals ut

of the river width shall be limited 10 3 o and it <hull gradualy recduce uo it reaches
mmhr} of the permissitie zone;

Ta ug\:‘ale and cueniain recory of the quanlity of minor minernls axtruced Junng o

season State Forest Depastmert shall sl vp adequate numbar of cherk post Junng the
collection season;

Razaclion of qunor piiaerel shall be restricied from 1% October to ¥1¥ May of the
subseyuentyeer; . o

gxv)  Minor mincrala shall be eollovied by pimually by using hand tools. Use of expiosive and
' heavy machinerics for braaking/cullestion of minor minerals shail he strictly prohibited:
{xvi) Collection time shall b in.m FUN-FisC 1O SUN-AQt

(xvii) No labeor camp shall be set up in the for sz area for the labouress éngagew in collective of
E ~ the minor minerals; '

(:nrui] Breaking of boulders shall be vmde:hhn cutyide the (orest boundaries;

(xix} The labouress engaged in colloction werk will be provided free fugiwood /o ermate snuzce
of energy 10 Avuid any pressure on adjvining forest laac

{

fixx) The doundary of the forest land being divervd snall o¢ demarsarad on sf-'-'ml':d B Y
y project cost, by erectiny, four feet high reindurced capwent eoncivte pillars, each  seribed
wilh its sers) nutnber, DOPS coardimares, furward end buck bearing, and Jataru.- Ifum

nufoin pﬂh.rs el
(od) ‘The forest land shall not bo used for uny putpise other than that specified ir. (e propusal
* [exii) * User agency shall subovt anmual self-monitoring report, indicating status of compliance to

the cenditions stipulated in the appmml o the Sam Covernment and the voncerned
Regional Office of this Miniatry: '

-pexilf) Any other condition (hat Lhe Central Regional Office of thls Ministry, Lucknow and tiw
State‘Covernment of Uttarukhand may stipulsle, from Hime to time, in the nterest of
conscrvation, protection and development of foreals & wildide: and .

(nxfv) The Unr Agency and the Btate Sovernment shall vnsure comolinnce pruovisims of the all

Act, Kules, Regulalivns and Gy idylines, for the brw bewny i fee, 38 arphestle o the

* projat.
; Yours faichful
. | , (H.C. C‘haudhuy'
cm . . ; :‘mur Nt Lispector General &f Tocosts

I lhn Principal Chial Conscrvator of Furests, (:overmmnt of Ultamnhqm.. Denendun,
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¢ Nodal Officer, Fumee Dopurtmont, Govirnmamt of Ussirakhund, Dvivsdun,
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UKRPCI
?ﬁ; ) HEAD OFFICE 58
¢ e Uttarakhand Pollution Control Board
Ry "Gaura Devi Paryavaran Bhawan™

468, IT Park, Sahastradhara Road, Dehradun (Uttarakhand)

Wikt mam wrppbinh oo fn 1 omail ek e b g gl =
Ph Sa 190187, 19701, BaTe

UKPCB/HO/Con/ P-155/2022/ [ Q| Date : 037..01.2022
REGD. POST
To,

M/s Prabhagiva Van Vikax Prabhandak,
(Khanan Sharda),

Uttarakhand Van Vikas Nigam,
Rambagh Road, Purnagiri,

Tanakpur, Distt. Champawat,

Consolidated Consent to Operate and Authorisation hercinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974" and under Scction-21 of the “Air ('revention
& Control of Pollution) Act, 1981 and Authorization under “Rule-6(2)" of the “Hazardous
and Other Wastes (Management and Transhoundary Movement) Rules, 2016 notified under
“Environment (Protection) Act, 1986™ as applicable (to be referred hercinafler as Water Act, Air
Act and HW Rules respectively).

CAFID-7749 Application No. - 1508793
CCA (Renewal) Date :- 09.08.2021

CCA is hereby granted 10 M/s Prabhagiya Van Vikas Prabhandak (Khanan Sharda River Bed-
Total allotted arca-384.69 Hect) of Uttarakhand Van Vikas Nigam, Rambagh Road,
Purnagiri, Tanakpur, Distt. Champawat subject 1o the provisions of the Water Act, Air Act and
Hazardous and Other Wastes (Management and Transhoundary Movement) Rules, 2016 and
the orders that may be made further and subject 1o following terms and conditions :-

I This CCA is granted for the period upto 11.02.2023 and valid for mining of following
activities with Capital Investment/Net Assets Values ¥ 5.29 Lacs. :-

S. Last CCA Present CCA (Renewal)
No. Activity Quantity Activity Quantity
(Per Year) _ (Per Year)
1 | Mining of Minor 21,60,000 MT | Mining of Minor 21,60,000 MT
Minerals-Reta, Minerals-Reta, Bajri
Bajri and Boulders and Boulders

2. Specific Conditions under Water Act :-
(i) The daily quantity of effluent discharge (KLD) -

Last CCA Present CCA (R |
Trade Effluent Nil Nil —— i
Sewage 0.8 2.0 :]

(ii) Trade Effluent Treatment and Disposal s~ ................. Nil

(iii) Sewage Treatment and Disposal :- The a

licant shall i ’ .
Tank/Soak pits as is required with reference tpp 'all provide comprehensive Septic

e influent quantity and quality.
3. Conditions under Air Act :-

(i) The applicant shall not use any fye|,

(i) Unit has to maintain ambient air

. li
as prescribed under Environment Quality and ensure that ty

¢ IR LA
(Protection) Rules, 1985, be kept within

-

-
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for night and day time as prescribed o,

(iii) Unit has to follow ambicnt nvise standards
respeclive arcas/zones which are as follows -

——— e .=

Standards | Industrial Aven [Commercinl Aven | Residentiad Area | Silence Zone
for Noise oLl

1
tevel - Ili)n,\' Night Day Night l?ay Night '_}31’ Night
db(A) Leq Me 1 time time time s tme | time
75 70 65 | 55 55 45 S0 1 40
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. 10 6.00 a.m.

fime

Conditions under Hazardous and Other Wastes {(Management and Transbhoundary

Mm:ement) Rules, 2016 :- There shall not be any hazardous wasle, hence this rule is not
applicable.

This CCA is valid for extraction of river bed material by manual method only.

(;ompul?ory documents to be submitted by the Industry/Unit :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986,

(it) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.

Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 will
results in legal action under the aforesaid Acts and Rules.

We be tary

Nainital for

information and compliance of the same.
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A

The Occupier sball yley i

\ ake minimg
conditnens ol Rl

M Cmlnnty with approved Mining Plan with the

5 e Exenpier «hall :ﬂjrl::‘ :.:l::l “‘1 ol ;;lr“"" Al medenction isared time l:' “m
display detants Ase Nl tll Ill.-"-.l| o "“ TN nbuygt the benmndziny of the mining area and f'll.“
pace ceupien, | ease Date & Valuliy, | eve Aren etc. at prominen

1. N

i ot s e o bt st the M At

1, e ltcnd . & o i 1.\1_\ oo . _ _ _
o it I“|. =i ?- 1:II|'~-"III. .qunlalm warler sprinklingg i an nren critically prone in air pollution
—— E el bevels of Passicatate Maer (90 such o loading, and unlosding points and all

" TSI Pwrings

- |I1;l::1 .::;-"-"I'P‘h'l‘ shall vindertaken af!uqun.lu‘ salegand mersares during extraction of minor

s and ensure that due 1o this activity the hydro-geological reline of surrounding arca
hh-ﬂ“ i e :'l-“-l-'l:t\:ll.

6. Vehicular emission shall be kept under Control and regularly monitored. The sand, bajn &
boukders shall be carried om through the eovered trucks only and vehicles carrying the
a:l.m:l Dagriboulders shall pat e overloaded.

?. PF}\JL‘CI |‘l\l]|l"llli:'l'll .5'1;"' SHsure “l.’.‘l.l the ruﬂd iy not hu dllﬂ'lﬂ’gl:l.' dl.lt (153 lfan.'lpﬂﬂlﬁﬂﬂ aof lh@‘
'nul_u:ral and transport of minerals will be as per IRC Guidelines with respect to complying
with traffic congestion and density.

B Periodical medical examination of workers engaged in mining activity shall be carried out and
records maimained.

9. The Occupier shall 1ake all precautionary measures during mining operation for conservation
& protection of endangered fauna & fora ete.

10. No change shall be made in mining technology and scope of mining work without pricr
approval of competent authority.

1.

Mining shall be carried out in stipulated time and duration as permitied by competent
authoriry.

12. The Occupier shall comply with the directions/instructions issued by thc competent authority
from time to me.

13. The Occupier shall sirictly adhere to the conditions of Environment Clearance issued by the
competent authority & provisions of approved mining plan, scrupulously.

14. The occupier shall comply with lhc_ ljipvimnm-cnl Management Plan and shall execute
proposed env ironment management activities, grupulnusly.

15. A Final Minc Closure Plan along w:l!1 details of Corpus fund shall be submilted to the
Ministry of Environment, Forest and Climate Change 5 years in advance of final mine closure
for approval. = -

16. The Occupier(s) shall mark the mining arca as per allotied mining lease by Competent
Authority and mining shall be cnmfrd oul only in :lppro.val Mining arca.

17.  The Occupier shall ensure 1o submit Ambient Air Quality Repon at quartierly basis. -

“' The Projeer Proponent shall wnderake phased restoration, reclamation and rehabilitation of

j land alfected by mining and completes lhl; work before nlr.u!dmmf:n_t of mine, _
19, Air Pollution due 10 dust, exhuust emission or fumes during mining and processing phase
' should be controlled and kept in permissible limits specificd under environmental laws,

- pilitiony:=
Gmu’?':-.f(;pplimul shall get onalyse the samples of efMuentemission/hazardous wastes at least
. nnﬁc i a three month from the laboratory recognized by the MoEF&CC and shall repon to
KPCB. .
ngcuappli(:ﬂlll shall however, not without the prior consent of the Board bring into use any
B new or altered outlet for the discharge of eMucnt or gases emission or sewage waste from the

:‘n";ud wuste water and domestic wastc water shall be disposed jointly at one disposal point:
3. 11'1"; applicant shall provide discharge mcasurement equipment at final disposal point.

=
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| UKPCI
The applicant s —— _ ‘
pphicant shall strictly comply wigl, conditions of this CCA and submit compliance report

of stipulated conditions withi : tonn @3
$ within 30 days of rece b . oint of time, it is
found that the industry is no y s Mhcege o R CEA I SR 2

irection/instruction iss complying with stipulated conditions of any _fhhcr
%::m:n:l;f:;: mil;“;lll lh.\l.lctl by the Buar, legal action shall be initinted against the applicant.
b shall mamtain good housekeeping e cewer/drains clc. must be
leak-proof. sckeeping. All valves/pipes/sc

The industry shall provide “Inspection Book™ at the time of inspection to the Board's officials.
Whenever due to any nccident or other unforescen act or event, such emission 0CCurs or is
apprchcndFtI 1o oceur in excess of standards laid down, such information shull be .GCoﬂcd to
the .Bu:ml s offices and all other concerned offices. In case of failure of pollution control
equipment, the production process connected 1o it shall be stopped with immediate ele:ct,
The industry shall operate in a manner so that all emissions be cmitted through designated
chimney/stack only. .
In case of any damage to the agriculture productivity, human habitation etc. by the operation
of industry, it shall be imperative to stop production in the industry with immediate effect and
such information shall be reported to Board's offices. The industry shall be liable to pay
compensation also in such cases as decided by the Competent Authority. ) -
The applicant shall apply before the 60 days of expiry of CCA or any change |: p;;a:c ; *
types/ production capacity/manufacturing process/capacity enhancement clc. or any g

i rpe point or emission point, = ¢ !
%ﬂeug:ndrljcrl:ctvci the right 1o rcvoi;ccfaddx‘modil'y any stipulated condition issued along with

A. as may be necessary. »
(1:'Ee ;rcrson )l;ullwrizcd shall not rent, lend, sell, transfer or otherwise transport the hazardous

waste without permission of Board.

[
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Photo Gallery in the matter of 0.A. No. 429 of 2022 6 7
Nandhaur River
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Pic. (01) Downstream of Nandhaur erdhfe ' Pic.(02) B-urder line of Nandhaur Wlldllfe

Sanctuary

Pic. (03) Downstream of Nandhaur erdllfe
Sanctuary

Pic. (04) Upstream of River Nandhaur at
Machlivan
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PIC‘{(}G} Channelization of River Nandhaur

Pic.(05) Channelrzatron of Rwer Nandhaur
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Photo Gallery in the matter of 0.A. No. 429 of 2022
River Sharda Barrage

Pic.(09) Proposed Area for Mining in U/S Sharda
Barrage

Pic.(10) Channelization of River in U/S |
Sharda Barrage




